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‘ Hr G.Sarma for the cpplicant.

* None for the respondentse

f Issue notice on the responder

- 8 to show cause as to vhy this

; application should not bo admitter

" and relief sought allowed. Roturs

% nabdd within 1 month.

f Iist on 9.9.96 for chcy cause

, and consideration of admission.

f pendency of this application

;fShall not be a bar for the respon-

' dents to appoint the applicant

pursuant to the rccomneondation

o -RRB/G/CC3/155/102/Pt .1 dated
9.11.95 of tho Railway Recruitmen

Board, Guwahatli Annexure A-VI if

the-héﬁ found suitgble for such

! appointment in all respoctse.
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0.A. Mo. [SL of 1996 - | -

9.9.96 Learned counsel Mr. G.Serma for the apphcant. \
Leave note of Mr. B.K.Sharma.
Notices have been served on jrespondents No.
. 2,3 and 4. No show cause has been s tted.

Heard Q_@:; G.ium for admission. Perused the
contents of the application and the reliefs sought.
Application is admitted. Written statement within six

" wicks., However, vacation from 21.10.96 to 8.11.96.
: List for written statement and furthe orders
Q% 22 oy AL on 11.11.199%.

9% LA%Q - Beard Mr. G.Sarma for interim order. Interim

order dated 7.8.96 shall continue.

~

Menber:'- .

r\' .

-

~

xone for

. Bewen for the applicante.
Mr.C.Barma £Or . oot bot

tiriteen otatcmcnt nha
en statement and

o . 11~11=96
reppondentse
gubnicteds List £or writt

. further order on 22~11-906.

“Vg}’”k%\ﬂjw -t N ué&ﬁ- .

H

. 22=311-96 Learncd counsel Hre.G.tama foo the
TN RN stodsvrny han mef applicant, Legve pote of aillway counsel
MreBJKe.Sharma upto 30-11-96, tritten state-
- ment has not bean cuhnitecd.
List for m:if;tcn stetenent and further

%W , order on 20«12«96,
y -

b gubmillzd:
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Mr.G.%arma for the applicant.

Written statement has not been
submitted. Mr.S.%arma for Mr.B.K.
Sharma submits that the written stateo=
ment is almost ready and seeks for
short adjournment.

List for written statement and
further orders on 6-1-97,

: bo—

Meémber

¢

Learned counsel Mr G. Sarma with Mr -
S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
3 and 4,

statement has been filed. None has appeared

respondent Nos.2, but no written

for them so far. Mr G. Sarma submits that
this is a matter of appointment and requires
early hearing and disposal.

List for hearing on 3.2.97. In the'
meantime the respondents may submit writtén,,
statement if considered necessary.

Send copy of the order to the

respondents.

-~

b

Meﬁber

nr B.K.Sharma, learned counsel for
the respondents has got persocnal diffi-

'éﬁlty. Mr G.Sarma, learned counsel

appearing for applicant also neceds some
time to take further steps in the case. -
Accordingly we adjourn the case till
Te2.97

Member vice«Chairman

)
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0.A.No.152/96

FEE S | "

v o : - 10.2.97 + . Let this case be listed on 6.3.97 for hearing.

, _Member | Vice-Chairman
nkm :

2 - 2—> 6.3.97 : Let this case be listed on 20.3.1997 for

hearing.

Sy M op i U2 D)

o J{Y@) Vice-Chairman
Y 1.7 Ll (o
Lo s A late / ' o
Y. E{ - '
FANLS Comred B2 PP E v\/a
- v
20.3.97 ’ We have heard Mr B.K.Sharma,learned
-f) Alehea 0[@UL1 Lanveid o _ . counsel appearing on behalf of the Railway
O-. P A~ (,36‘L{~ administration at some length. Mr Sharma
2) 7JcClM«~»’”~“ﬂz' 2 o KU thereafter finds it difficult to proceed in view
) N
RPN ‘ i) of lack of certain instructions. He prays for a
W, /%ﬁ b~ A ' short adjournment, which Mr G.Sarma has no
!?V)/ 5 /ﬁx, brrr objection. Accordingly, for the ends of justice
K Ao @ ’?'C‘“Q' we allow one week time for further hearing.
i
) £4\£5 : » List on 31.3.1997 for hearing.
/>
Member Vice-Chairman
P9
: 2{ S 3-97 ) '31-3-97 At the request of Mr. B.K.Sharma,
" - learned Railﬁay Counsel heari is adj
/ A Lo T - A ing is adjounred to
L5 - </h 7 7.4.1997.

List on 7.4.97 for hearing.

: Member : | %{é/
| &’\/ , ' : Vice irman

trd
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T 7.4.97  Mr S. Sarma, on behalf of Mr
SR ”' ) Sharma, who is incharge of this case, prays
‘ ‘adjournment on the ground that Mr B.K. SHgm
is unable to attend court for his personal rea

Mr G. Sarma, learned counsel for the applic:

“ DR - : vehemently opposed the prayer. It is infor
77—/\@ \ : _that there are other counsel also. Mr B.K. She¢

is incharge of the case, Considering - all EI-

'Kp T S  we allow adjournment to 16.4.97. ~
Member Vice-Chairr
nkm‘
3A
16.4.97 Let the case be listed on 28.4.1997
for hearing. |
004793
jm 'm 6% OTOLU} -~ Member Vice—Chairman?
- Q8-4 -9y po-§sad
. log/ny7. trd
‘?AJ@;,,\JL-J\ Lol %\;\* |
by T applicomt  pgmgegy Let this case be listed for hearin.
Zeopoimst N 49 [ g on 9=6=97,. :
A 10 /g ~ - Any appointment made shall be sub jem
FRR / S to the result of the case,
o
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15=7=97 We have heard HMr.B.K.Sharma, ..

, learned Railway counsel at some lengthe
Thereafter Kr.Sharma submits that he 1is
‘unable to proceed with the hearing of
the case as certain recorﬁs will have

' to be produced, and he prays for time.

Two weeks time allowed to which the
_kearned counsel for the applicant do
not have any objection.

List on 30~7=97 for hearinge

X

Member vice~Chairman

- Mr. S.Sarma  on behalf of Mr.
B.K.Sharma, learned Railway Counsel prays for a
short adjournment on the ground of pefsonal .
difficulty of Mr. B K.Sharma. Accordingly the °
case is adjourned tlll 21. 8 97. ‘

Me%é( _ Vice-Chairman

N 21,897 Mr G. Sarma, learned counsel for the

applicant is present. The learned Railway
Counsel prays for some time to produce the

records.

The case is adjourned till 8.9.97 for
hearing. On that day all counsel shall remain
present, Or else the case will be heard €X

parte.

Merﬁ‘g% T Vice-Chairma
nkm
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13«11-97 = Arguments of both the counsel

are heard and concluded. Order
reserveds |
' Member Vice=Chai
im
841.98 Common order delivered in open
Court. Kept in separate sheets. Copy...
of the order shall be kept in each cas
Application is allowed. NO COSts .
,_ Membe Vice~Chairma
Py
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eee ‘e Respondents

By Advocate Mr.G.Sarma”for all the petitioners.

'“;B ‘Advocate Mr.B.K.Sharma for all the respondents. ff
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G'L SANGLYINE, ADMINISTRATIVD MLMBER,

The-aone 15(£1fteeth0:1gih§l:Applicatibns-éréf_ .
disﬁosed ‘of “by. this ‘Common ‘order: asethey dnvolve the Samél;ﬂl;[

1ssuel facts and grounds.: V’
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3

-2 The Railway Recruitment Board, Cuwahati issued

the Employment Notice No.1/95 dated 26-4-1995 for the

?é parpose of appointment in various posts under the North

%& East Frontier Railway. In thfs2Original applications we

. are concerned with CATEGORY No.7 3 STEHO¢RAPQER s (English)

. 4n the scale of pay of ks. 1200-2040/- mentioned in the
Employment Notice. Pursuant to the sald th;ce we have the
following results = .

“Date of Written Test 3 27-9-95 . :
Date of Speed Test $ 04=11=95 (for 80 w.p.ms)
Date of Speed Test & 05-11-95 (for 60 w.pem.)
Date of Viva Voce Testy 08=11-95 S -
Date of panel
approveds . 09-11-95

The selection Board held the viva voce test on
_ 8-11~95 for the recruitment of Jr.Stenographer {(Eng)
e ‘under Employment Notice No.1/95 Cat No.7 in scale

L Re 1200-2040/- and has found 16(UR -10,5C=2,5T~2,
OBC=2) candidates suitable for the said post and their
names are recommended to GM/P/N.F.Railway/Maligaon
in ORDER OF MERIT.

; AGAINST U, R<VACANCY

SN ROll NoO. Name of Candidate

1. 810704 Anjali Devi

2. 810786 Asis Chakraborty

3. 810798 Mrityunjoy Ghosh

4, . 810018 Debasish Choudhury

Se 810589 Rupak Chakraborty
. 6. 810777 Pradip Kre.Sarkar

7 810761 Nirmali Das

8 810767 ' Kamala Deka :

9, 810794 Pabitra Kr.Kakatdi

10.- 810759 Satyanarayan Goswami

- e Gn GR GE Gw Wh Mm ee e MM G Tw G Mm G G S AR SR An TR R au o -

AGAINST S.C.VACANCY

el . L -
. Ve

1. 820123 T.Krishna Das
26 820246 Sanjoy Kr.Rai

-_...--o———---——--——-—-—-————...—-—

ACGAINST S.T.VACANCY

1. 330077 Bijay Ch.Baro
2. 830108 Binoy KreDaimary.

—--.-"",-—"'"'."‘"-'--—--—---"——-

AGAINST 0.B.C. VACANCY

1. 840025 Santosh Kumar
2. 840052 Pankaj Jyoti Das.”

/1 contd/=
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-JBoard. Guwahati.'éhich hés necesaiated <.*.anc:ra---“j
‘ he entire selection are as

the Orig1n313

is clain. for appointment
i _ 1ed in view of the: -
ar egularities found in the selection
.. of Junior- ‘Stenographer .in scale ks. 1200-2040/¥
i'iagainsthEmplgymént:Noﬁice;No.1/?5 dated .

' cohtd/égf3




(a)

(b)

(c)

(a)

(e)

(a)

In the advertisement of Jre.Stenographer,
required qualification was mentioned only =
as Matriculate without indicating anything
about the qualification of diploma in
shorthand and type-writting. The advertisement.
also did not stipulate production of Diploma

certificate. As a result, many of the candidates

314 not submit the same although they were
qualified both in shorthand and type-writing
and had diploma certificate, However, the.

Railway Recruitment Board, Suwahati, rejected

the candidature of many eligible candidates
on the ground of non~submission of diploma:
certificate, thereby deserving eligible can=
didates were deprived of consideration for'
selection. ' e

Sample test checks revealed mistakes in
totalling in the written paper and in compu-
tation of marks which has resulted in empanel=~
ment of candidates securing less marks and .
exclusion of candidated securing more markse

'In the recribtment process, it has been -

found that all the three stages of testing,
the knowledge and quality of the candidates -

‘have been handled by a single individual =

(Member Secretary, Railway Recruitment Board)

instead of getting the works done by different

‘qualified persons as under := :

3

(1) Setting of question paper for written,

testo 4
(11) Selection of distation passage.

(144) Preparation final marksheet inclu-
ding marks for viva=voce test only
done by MS/RRB himself without any
signature from other two members., -
This has raised doubts of malpra=
ctice by MS/RRB. RIS

As per Board's extant instruction 15% of -
marks for written test and viva-voce together
is required to be fixed for viva-voce. But
in the subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test

(300 marks) as well as viva-voce marks

(90 marks). The marks of shorthand test(380)
was therefore irregularly included in compu=
ting the marks for viva-voce test. This has
allowed the selection authority undue flexi-
bility in the £final allocation of marks of

a candidate though he might have secured less
marks in written test,

In a number of cases it has been noted
that marks once allottéd in the shorthand
transcription sheets have been over-written/
defaced and new marks allotted, obtensibly

to favour the ¢andidates of evaluator's
choice.

It has been noted in some cases, that though
the shorthand dictation scripts do not con- .
tain certain materials of dictated passage,
the type transcription sheets contain the
material of the dictated passage and in a RRk

better way, This indicates adoption of mal=-
practice in conducting the shorthand test,

RS Y e

-

I
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it:has- been ‘noted
Swer. Scripts(Transcr;p-
14ng.-Poo &performan ;:

irreqt

Yy case;:

) with the abbve 1rregu
Alaritiea d t

in: the selection. ‘the . |
eft. with.no other option;ir

h nti; ﬁselection.[By*-i
.rity‘has been ‘commi<

L g .50, .no.
" fted by the o5
.. has ‘been done 1

. which has_.also.

ifddenceramong- v |
egularities were deteca_;
;nduceedy;‘;,” ‘

ion has been cancelled and
t»should not make any ‘grievance:

tolds. namely. before the actual test

=irregu1ar1ties are tb&

_jds,-ana during the entire

«coursewof the=actua1 test irregularities which viézated the

- selection as a whole had taken place.

Under these circumstan-.{*

1n the eye of law. Mr [ Sarma.learned counsel for the x;ffe
uﬁant jpointed out that the employment panel was cance-'m

ﬁbecau efof alleaed malpractices or irre ritie '3"3

ulaiities in the. selecéf‘fﬂf
ustrative-and not . exhaus-ﬁgw




ll

action must be fai, an

ect thatuevery State

the.

g8 T - .

Opportunity of being heard to

Japplicants.'arbitrarlly canceuled the panel. Further.

£ x

| respondents without giving an

" .

'_u'cancelled the panel Acccrding to him. such action is not

5 GLR 459 Which was upheld in the order dated 8.5 19867
. sLp (01V1l) NO.66 of 1986 by the Hon‘ble Supreme Court. Mp |
ISarma further referred to the order dated 14.6 1996 of thisffﬁyl“

, Tribunal in O.A.No 9 of 1993 in which after referring to

fthe aforesaid P.K.Das & others case and also to D.V.Ramana

f'and others. 1986(4) SL “50 the action of the'réspondents

'ito withhold appointment of su%cessful candidatesv

giving them Opportunity of being heard was set aside and‘

K

‘7.ﬂ;.‘*§in, he light of the Jbove, we are’ now to consider

whether the action of the reSpondents in cancelling the

» .;---'»c_«"d"n’tid/- '




-themselves who had COr

A:ground that some malprae

m3some of them

_ entsfwfthout affcrding

'n

{1
[

«no dispute of

he epplicants before the cancelldtion was made. In the
case of Pradip Kumar Daa and other= (supra) 337 out of the
‘““79025uccessful can01dqteu whe had been empanelled were

A”~, screened out by the Nortn hast Frontier Rallway on, the

No opportunity of belng heard Was given to
ITQ1$them by the reSpondents before such actlon was taken The
:{*,Hon'ble Supreme Court hdd held :

"It Was necessaf&,according to the rules

of fairpléy ‘and natural justice that:

these candli dates who were included in

bugthe orlgiﬁah select: panelof 790 candi~

:lt-dates pubﬂished by the Commission had
. acguired. an

',therefore they were entitled to be E

rght tc get:employment’ and

'theard before any prejudicial action was'|

eny opportunity of being heard to

tlceS were allegedly committed by

: pél:vkj‘,.‘:\;“"hi

-

N
1
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St

aﬁh‘Panel was cancelled by the reSpon-hjf~




hesitation to hold that when the res pondentszh

“the ‘Seledt Panel without affording an Opportunity ‘Of

In fact. according to him it was clearly étipulated,

';g" z;;"hf} Employment Notice itself éhat the selection of the ca idatesi?

- by the Railway Recruitmene{?oard does not confer any‘ gnt

“on ‘the candidates. On the other hand, according to la¥'the

a Railway authorities have the right to refuse appointment.~
Further he had referred to para 113 of the Indian Raiiﬁay

Establishment Manual Volume bd (Revised Edition 1989 :

__sﬁgﬁn Jsupport of HWig contention ‘that se 1ected candidates canfbe

refused appointments. We are aWare that there are law and

e




B8 i y ‘
i ‘ 'qualifying 4n’ thep S
fdical examination and to‘his,

beirng otherwise suitable fo_q
dcvernment. W]l

al of thio rule/para shows that there must exist a
or_deficiency on the part of a. selected candidate in

'order o deny him an appOintment to. a post under the

way,for which he ‘was selected In this particular cas‘
Zhowever the applicants Were denied appo ntments for no:

’of theirs. They had subjected themselves to the rigours_

“offthe:examination and test conducted by the respondents

igi'i g'out the best they could with the sole expectation'“‘

“5to ‘come out successfu%IWithin the standards set by the'.

‘ I

':res ondents. No blame has been apportioned to them. They
n:had not also been allowed to reach the stage s;ipulated

. '7infthe'para/rule mentioned above in_order;to SC“rtain,f

| ”"f_wh”ther they are suitable for appointment to the posts.

rIt may:also be mentioned here that the learned Railway

‘?3counse1 had sought time to produce certain records to enable }

:shim to make submi ssion. He was allowed time. But though he
had produced ‘some’ administrative records before us he was

'Aunable‘to"produce any answer script for the written test

Hd:speed-test The contentions of the respondents against the

Mfapplicant with regard%to the answer scripts or marking

We are in a ociety which upholds the supremacy of
ﬁ;dthe rule of law. Thtrefore.lan administrative ‘action which

'j ‘is done without observing due process of law or the relevant

law or rules prescribed is liable to be quashed In the

light of our discussion and findings above.‘we are of the
i /<‘ S view th‘atl‘.the:" -r‘espo_hdénts-* had arbitrariiy aha“i-_'i-feg'aliiy}

'contd..t




'd quashed Further. We dirédt the resp@ndents '

indicateo above. No Q:dergas,t0~cests'

P

l | ,-Sd/- vice. CHAmmAN
i _Sd/- MEMBER (ADM)




in Misc Hetition No0,32/97

&
Shri Debssish Chowdhury oo cA0Dlicant.
-Versus- .
Union of Indis & Ors. ...Respondents.
An QDDllC}alOn under Section 1% of the administrative
Tribunal's Act,1985.
INDEX
31 .50 pescripticn of enclosures » , Page No
1. - Application to 9
2e Verification 10
3. Anpexure A.l ‘ ' Y
4, Annexure A,I.1 ' L
5. - Annexure AJII / ”,,)
S. Annexure AJITI i
7 Annexure A IV "W
8. - Armexure A.V .
9. Annexure AVI : /6
10, Annexure AVII ¥
11. Annexure AJVIII -
| | g —2
For use in Tribunsl's office:
] 1
' Date of filing: ) ¢
1 1
! Registration No: !
1 1
f H
' Signature !
? !
] !
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! Registrar, !
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1. PARTICULARS OF THE APPLICANTS:

Shri Debzsish Chowdhury, q -
son of 3hri Ranjit Kr,Choudhury,
402/B Rly New Colony, '

Kztihar.
2 PARTICULARS OF THE RaESPONDENTS :

1. Union of Indis represented by
the Secretary to the Govt. of Indis,
Ministry of Railways,
New Delhi.

2. Genergl Hanager(P),
N, F, Railway,
Mgligaon,
Guwehati-11,

3. Chmirman%
Rpilway Recrultment Board,
Guwzhati-1.

4, Member Secretsry,
Rpilway Recruitment Bosrd,
Guwahati-1.

3. PARTICULARS OF THE ORDERS AGAINST WHICH
THIS APPLICATION IS MADE
i, This application is made for implewmentation

of recommendation of the selected candidates fop appoint-

ment zs stenographer{English) in the scale of pay
f5,1200-2040 vide Employment Notice No.1/95 category 7

(Amnexure AJIII).

ii, Restraining the respondents fpom completing
the process of employment notice ¥o0.1/96 cgtegory Mo.l

(Anmexure A VIII).

/
//

/
e

o sps . L i
iii. Fotificstion dated 05.9.96'under No,RRB/
N
r‘\ . ~ « e - - . \\\ o .-
G/41/S0 issued by Shri B.Kslita, Chalrman, Railway
Recruitment Board, Guwahsti cancelling the recruitment

PANELlSeees oo

Aeb i C&w%y




—-

s _ |
p“nels of s enogrnpher’(English) in scale of 1200-2046 |
under category No.7 of BEmployment Notice Fo.1/95 d
26.4.95 and Crafﬁ Teacher{Bengali Medvum) in scale of

£5.1400-2600 under cszteégory No.6 of Employment Hotice

F0.3/94 dated 19.12,94 (Annexuré R.I of the written

gtatement) .

4, JURISDICTION : '
| The gpplicant declare that the subject

matter against which the applicent want redressal is

within the jurisdiction of the Tribunal.

5. LIMITATION - | i

The alelcant further declare that the

application is within the limitation prescrlbed under <

- 1

Section 21 of the Administrative Tribunal's Act,1985.

6.  FACTS OF THE CASE :

6.1 That the applicant is & citizen of Indig

. V4
and as such he is entitl ¢ to'all the rights and prlv

1eges gugranteed under the Constitution of Indias.

6.2 . That the applicant has passed the mptriculs-
3 ’ ' . / . - .
tion examination in the year 1982 gnd Intermediaste Exam.,

in 1984 and has obtained diploma in typing and stenography.

The testimonisls gre enclosed in this spplicgtion ond

merked as Annexure AL, A,I.1 ondl A II.

6.3 B Thuu the respondent No.3 made an advertise-

ment for testing candidates for suenogrpaher in the
. Scaleooov04

Zebpirick. oy
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sczle of pay .1200-2040 through advertigement No.1/95
(Annexure A.III) where it was clesrly written under
clsuse 12 of geheral instructions that the number of

post of stenocgrapher may be increased or decregsed.

0.4 : Thnt the avplicant in response Lo the
advertisement mpde by the Respondents 6n 26.4.95 s
appeared in The Agsam Tribune had, applied for the post
of gtenographer. The ssld sdvertisemeut runs as
Employment Notice No.1/95 category Wo.7.

A copy of the sasid advertisement is

annexed herewith and marked ss AmnexureA.III.

6.5 Thet ibe applicant made application for
appointment zs Stenographér at the scale of pay
15.1200-2040 giving all particulars such as scademic
quslification, zge proof certificste, diploma certifi-

cate in Lyping and stenography.

6.6 That the respondents being sshisfied with
the requirements of the candidsture for the post of
stenographer as noted sbove czlled for written test
fixing the date as 27.8,95.

A copy of the csgll letter is gnmexed

herewith snd marked 2s Annexure A IV.

8.7 That as per the call letier the applicant
aPpeared in the written test, did excellent in the
exgmination snd became successful in the test and

accordinglyecees

, QCEEAQMA (Lmnygﬁb?f
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accordingly the gpplicant was called for speed test

both in typing-and'stenography and this wes held on

4/5.,11.95.
A copy of the call letter is .amnexed
herewith and marked as Annexure A.V.

6.8. - That in the speed test the humble applicant

did excellent gnd accordingly he was ueclared success-

ful and thereafter the applicant was celled for a

vViva-voce test;and in'this test held on 8.i1.95 he aiso ‘
became successful and was -selected by tne respondent
No.3 and récommended the ngme of the gpplicant to
Respondent Ko.2 for gppointment. In view of increase iﬁ

vacancy, the Respondent rightly snd validly recommended

the néme of the applicant alongwith 15 others for

appointument,
A copy of the said recommendation containing
the nawe of the applicant alongwith others‘
is annexed herewith snd marked as
}Annexuré'A.VI;
6.9 . That the written test, speed test and

viva-voce test were conducted by the Railway Recruit-

ment Board headed by the Chairman, Railwey Recruitment

Bogrd which is an sutonomous body'iike any other Rgilway

N
Recruitment Bosrd in the country. Moreover, one respon- .
sible officer was deputed to the 3election Bozrd on

behglf of the Respondent No.l gnd 2.

6.10. That the spplicant begs to state that as
per....l’

/fgieJQL?*94 Kjﬂn»aifwy
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per advertisement dated 26.4.95, once the candidate

is selected ofter going through all the stages/tests

viz written test, speed test and viva-voce test and

when the name was recommended for appolntment as

stenographer, the respondents 1.e. Respondent No.2 is

duty bound to appoint the applicant in the existing

vacancy of the stenographer.

Gell That the spplicant begs to state thatl

though finsgl list of 16 candidstes including tne nsme

of the apnlicant i.e. Annexure A.VI was recoummended

on 9.11.95 to the Respondent Mo.2 for appointment, the

Respondent No.2 did tske no sction on it snd the

spplicant was at o loss of having not received the

appointment letter. Even the resentment/insction of

Respondent Mo.2 was echoed and re-echoed in the news

aper. Copy enclosed.

G.12 Thet the applicent msde representation

to the Respondent No.2 dated 10.6.96 requesting him to

make sppointment of the applicant.

4 copy of the representation is annexed

and marked s

S

- Amnexure AJVIT.

6,13 Thet while the applicant was anxiously

wziting for the sppointment letter he was surprised hto

see the zdvertisement Notice Fo.l/96 dated 20.5.96 where

the regpondents wanted to test 8 dandidates. This

advertisement gpveared in locsl mnews papers including

‘IlOtiCeoo ,e

Rebraion (aous 3
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notice board and ruhé_@s catégory ¥6.l. Having seen
the.advértisemenm, thé aﬁxiéﬁ&'of the apbliéantﬁwas
o multiplied‘and again he appfbached ﬁhénrespdndents and
no responue at all was there from the respondents. The
appllcant belleves that some foul pléy“may take place in .
v1ew of the advertisement No. 1/96 dated 20.5 986,

A copy of the gdvertisement MNotice No. 1/96

is unnexed herewith ano murked &S Annexure-‘

A VIIT, '
In this connection, the appiicant beg to state that
~alongwith him there pre 15 other candidates alsc duly
ﬂ%%ecommended for gppointment to the poét of stenogrspher
and while none of thé;recommended céndidates is agppointed,
publication of another sdvertisement.is creagting suspicion,
In this comnection, the appiicaht further beg tolstate
.thaf there was another Empl oyment Notice No.1/95 caﬁégory
No.1l where élwéandidates'were recommended for appointment
of office clerk in\*he scale of pay 950-1500 ;nd gll ..
of. them were app01n#ed +hough they were appeared subsequ-

ent to fhe appllcant.

6.14 That the applicant beg.to state that the
selection of the applicant is valid only upto one year

as per existing rule of the respondents.

6.15 . The applicant .beg to state that the
respondents by the notification dated 05;9.95 uﬁder ref,
No.RBB/G/41/90 issued by Shri<B.Kalit§, Chairmaﬁ,Railway
-Recruitment Board, Guwahati hes cancelled thé recruitment

pal’lels sesese )

£

‘;5e4&14¢glg &3457¢a5ﬁi;;"
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7
psnels of stenographer (English) in scale of .1200-
2040 under Category Yo,7 of Empioyment Wotice No.1/95
dated 26.4.95 and Craft Tescher(Bengsli Medium) in scale
B5.1400-2800 under cptegory No.,6 of Employment Notice
W0.3/94 dated 19.12.94( Armexure R.I of the written

stetement) .

7. " GROUNDS :

7.1 For that in view of tne gelection s per
Annexure A.VI, the spglicant was sure that he wauld be
appointed soon under the respendents and as such he
did not mgke any attempt for gppoimment in sny other

department.

7.2 For that injustice will be done to him
if immediate gppointment letter is not issued. Moreover,
alongwith the applicant, the whole family will suffer

very adversely.

7.3 ‘ For that the advertisement No.l/96 as
referred in Amnexure A,VIII is ill-conceived, confusing,
conflicting, contradictory, inharmoneous znd acting upon
it will be illegal and uncglled for snd the applicant
firmly believes that this Hon'ble Tribunzl will direcct
the respondent No.2 to ikplement the recommendstion of
Respondent No,3 & 4 (Annexure A.VI) and in the event of
non-issuing such direction, the spplicant will be
deptived of the right of ap?ointment conferred upon him
after the selection

Contd... v e

I
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Tl For that the cancell gtion of
recvultment pdnels is illegel, arbltrary, despotlc, vold

and not Kglntulhable‘in the eye of law.

4

8. RELIERb SOUGHT FOR : | .

In view of the facts and c1rcvmstances

of the case the appllc&nt prays for the following

rchefs .

i. . That the aéplicant~may be gppointed

,w1th immedipte effect withi g dlrectlon to glve him

the seniority from the dagte of recommendatlon for

aprointument i.e. dsted 9.11.95.;

iie. The respondents may . be. directed not %o

T

-implement the aﬁﬁértisemenb o, 1/96(Annexure A_VIII)

till the aupllcbnf is appointed,

s

it.g To set aside and quash the at ncellu-'

\+1on of recruitment panels issued by the Chnlrman,

Railway Recruitmeni Board, Cuwahgti under. reference -

No.RRB/G/41/90 dated 05.9.36 (Amexure R.T of the

writfen stytement).

iii. Aoy other relief/reliefs as this
Hon'ble Tribunsl considers fit:and‘pnoper. o
|

COﬂtd\-.a....c :

- -

SR



S. INTERIM RELIEF PRAYED FOR :
i, During pendency of the dlsposal of the

)} 3

applicstion, direction myy be lssued to Lhe Respondents

ii. The Respondents mgy be directed not to

appoint stenogrepher sgalinst advertigement No.l/96

till the applican®t is sppointed.

10. WHETHER ANY OTHER APPLICATION/PLETITION
FILED BEFORE ANY OTHER COURT/TRIBUNAL :

The spplicant begs to state that he
hps not filed any other cgzse spplication wefore any

Court/Tribunsl.

11. REMIDIES EXHAUSTED :
The applicant beg to state that he

has exhausted gll the remedies snd there is no other
alternative but Lo spproasch this Hon'ble Tribunal

for justice.

12. PARTICULARS OF THE POSTAL ORDER :

Dstbe

Conttdaeeces
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13. An Index with psriliculars of enclosures

is encloged.

. PARTICULARS OF DOCUMENTS

[}
o

As per Index.

VERIFICATIORN

I, sari Debasish Chowdhury, son of
Shri Renjit Kumsr Chowdhury, aged sbout 29 years
by caste Kayastha, by religiocn Hindu, resident of
Rly Qr FKo.402/B, Rly New Coloxy, Xobihar do hereby
solemnly sffirm snd verify that the stztements wade
in parsgraph 1 to 6 and 8 to 14 are true to ny
knowledge ,nud thdse made 1n paragrsph 7 of the O,A.
are true to my legal gdﬁice and I have nol suppressed

sny waterial facts.

AND I sign this Verification on this le[ﬂay
of & A ,1997 at Guwghati.

=

(QaBaviah Chowo %,7(7
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82- 269930
BIHAR SCHOOL EXAMINATION BOARD, PATNA.

SECONDARY SCHOOL EXAMINATION

FOLLOWING ARE THE DETAILED MARKS OBTAINED BY :

/"NAA_A: OF 1HE CANDIDATE ) ] !)(AMINATION
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(ul!c s of b duQLlon of NCE RT (m, C<1mpc:tcnce to teach
(hmu’h Assamese Medium. AGE : 20 to 40 years.

'RAHLWAY NOTICE

RAILWAY RECRUITMENT BOARD :

GUIWAHATI

Smtign. Road, Guwahati -781001
"’ 2,4.95

L .. - Date:
EMPL onum NOTICE NO. 1/05 . S~

DATE OF PUBLICATION : 03.5. 95 .'

CLOSING DATE ',,9),6 05

I
3

Applications are invited in preseribed p[)phcatton form

obtainable from the important Railway, Stations or in a

proforma enclosed herewith (Lo be neatlytyped) in a standard

size thick paper, only one side) for the following temporary
posts likely to be permanent on the Northeast Frontier
Railway. Applications complete in all respects along with
* required enclosures should be sent Lo the Assistant Secretary,
Ratlway Recruitment Board, St tation Road. Guwahati-781001,
'Tm{c of pusting so as to reach the Board's
affice on or before 17.30 hrs. of 9,6/95. Th.e applications can
also be dropped in the “Application Box" kept in the RRB
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY_NQO, AGAINST WHICH_THE. CANDIDATE
APPLIES MUST CLEARLY BEMRITTEN ON THE TOP OF THE
COVER ENVELQPES POSITIVELY. ]
DEPARTMENT : MANAGING ‘P BRANCH: |
CATEGORY NO. 1 : ASSTT. TEACHER GRADE -l
* (BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but likely to be made
permanent. No, OF POST : 1 (UR). QUALIFICATION : lind
class Master's Degree in' Botany. (ii) University Degree/
Diplomain Education/ Teaching or Integrated two years post
graduate course of Regiond! Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 ycars. .

CATEGORY NO. 2
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely to be. made permanent. NO OF POST :* 1 (UR).

: ASSTT. TEACHER,” GRADE.I1 -

QUALIFICATION : (i) If Class Master’s Degree in Dlysics. (ii)

University Degree/ Diploma in Education/ Teaching, or
. lmm’mted twa_vears pest
. Colleges of ‘Education of NCERT, (iii) Competence to teach
through English and Bengali Medium. AGE : 20 to 40 Years.
CATEGORY NO. 3 ASSTT. TEACHER GRADE-II
(SCIENCE) -in scale Rs 1400-2600/- for Assamese Medium
* - Railway School. Temporary but likely to be made permanent.
NO OF POST : 1 {UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject.
45 marks can be considercd equivalent to 1Ind Class where
there is no demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (ii) Botany, Zoology and one subject out of
* Physics/  Chemist:y.
Fducation/ Teaching or 4 years integrated Degree course in

Regianal Colleges of Education of NCERT (3) Competenceto ' |

teach through Assamcse Medium. AGE : 20 to 40 years. .
CATEGORY NO. 4. : ASSTT. TEACHER, GRADE-I

(2) University Degree/ Diploma in

Graduate course of Regicnal’

KN

(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & ,
ACCOUNTANCYY in scale Rs 1640-2900/; for Assamese.

* Medium Railway Higher Secondary School. Temporan but
. likely to be made permanent. NO. OF POST - 1 (ST)
QUALIFICATION : {Ind Class Master's Degree in commerce

e t't_nmlwndx BTy %Mbl Vw-;
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x.i,mth th, special_paper. Bouk_KcepmgAand‘Accountancx gy -

OF— -

P

XN .r‘! v—

K v
o

“ ik

m—
Bof e

. B M }

:

b

l“l_') V<€ SC/ST /0BC ¢ (‘d.ndlddlebtan

. oA’H(x()PY WNO. 5 ASSTT. TEACHER GRADE-1
I (COMMERCE WITH SPECIAL PAPER BANKING) in scale
< Rs.1640-2000/- for Assamese Medium Railway Higher

Secondary School. Temgsrary but likely to be made

"I, permanent. NO OF POST . 1 (SC). QUALIFICATION (ilnd

Class Master’s Degree in Commerce with special paper
Banking. ¢ii) University Degree/ Diploma in Education/
Teaching. or Integrated two years Post Graduate course of
-Regional (‘ollcgea of Education of NCERT. (iii) Competence to
Leach through A.ssamese Medium. AGE : 20 to 40 years."- ',
s * CATEGORY NO. 6: DEMONSTRATOR (PURESC]ENCE) in
‘ scale Rs.. 1400 -2600/- for English/Bengali Medium Railway
School. Tz_mporax) but likely to be made permanent. NG OF
POST": 2 (- UR, 1-SC).;QUALIFICATION : (i) Iind Class’
Bachelors chree with Ph\sms Chemistry and one subject out

to IInd Cl.naa wher¢ there is no demarcation of class in
Bachelor's chrcc (ii) - University Degree/. Diploma in
‘Education/ Teaching or 4 vears integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to
‘Leach lhlou;,h E;ng,hsh and Bengali Medium. AGE : 20 to 40
\ears \

5‘M{ GQRYNO l STE\OGRAI’HhR (LNGI le) lﬁsfﬁle
Rwl 200: 2040/L NO OF POST : 10 (UR-5, SC-2, ST-2, OB(}I)
QUAL IF!CATION Matriculate. SPEED: 80 W' PM &4GWPM.
in Shorthand and type-wnting respectively. Knowledge of
. Hindi Stenography is an additional Qualification and will be
given preference. AGE: 18w 30 years, . - = +5 - -
DEPARTMENT : MEDICAL: ¢ e

CATEGORY NO.8:STAFFNURSE inscale Rs. 1400-2600/-,
NO.OF POST: 14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The.
candidates must have passed Matriculation or its equivalent
.examination and possess acertificate as Registered Nurse and
Midwife having passed the three years course in General’
Nursing and six months course in Midwifery from a School of
Nursing or ‘other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On-
selection, their names must be borne in the Indian State”
Medical Register. They must be able to speak in English, Hindj,
Assamese or Bengali. AGE : Between 20 to 35 years mth 5
years relaxation for SC/QT candidates. Both Male/ Fory
candldates can apply A
B ‘\ .

- u) "A Genéral Keiaxition in upper age limits for ail -
communities/ categories of candidates have been given by 2
years besides the age relaxation given in para-2. This
relaxauon is applicable for 2 years with effect from 15.7.94.

(il) The Candidates must have acquired the essential
"quallfications &s laid down at the time of submission of
application. Candidates who have yet to appear at the
examination and whose results are withheld or not declared
_are not eligible to apply. . - ev .
1... GENERAL INSTRUCTION. S
11 e ABBRFVIATION USED : SC - Schedule, Caste, ST -

- ‘Scheduled Tribs, UR - Un-Reserved, OBC - Other

;* Backward Class, LP.0.'- Indian Postal Order, EXSM

1-Ex- Sorv:ceman, PH-Physically handicapped.”

1 '_’u - The number nf vucancies shown may be inrrcgsosd___pm'"
< L decreased. . )

‘-—. v ‘\,-‘

i

apply dbﬁlﬂSt{prOthbut
“F  they, . will¥ fave 1o ‘compete with 'UR ‘ candidates.’
R F 'ﬂl OB(, candidates need apply strictly” against
* their respective vuc.uul(.e, only. ' e
2, AGE LIMIT: -, v {
.l 1° The age will be reckoned as on 1.5.95. The upper age
e hmxt is re!axuble as un(’or -

I N S

of Botany, /on!ogy 45% marks can be considered equivalent -

”\_/'.
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BALLWAY ReCRUITASNT BOWAD: sGUMgrnTl -

(Under Certificate of Posting )}

NO.Rh_. G/41/10
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CARD FOR THE wRITTEN

LMPLOXI4ENT

Inis is your call letter/idmit Card for the * !

writg-:en e__xalr’nlnat.ion for the post of 5-6"/”05'7"‘47“"" An scale *

ke (200" 20Lo (— under fmployment Notice No, 5
“ategory No, Z . on the N.F.Railway . T " R
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Re : Jl“ b Mot Do - ahnt : 9
'111\»w C uit ek Do duwah; nbi .

\’J RJ(B/G/CON/JS)/:LOZ)D' " Date: 91495
| . \I 0 T ‘[ CR .,'-‘.: SRS

el

‘Sub.- uacrultment SelGCleH for the ost n
LR 5 G § X stenov nhnr(ﬁ\{rlish) in, . .'_- R
~-. scale Rg,. 1200-“G£0/—' thder me103~..- ’
. mont Notice No, 1795 category No,7. -
v s, and GM/PAMIGYs Tndent. No, L/227/;16/
“j;'j hHB/Z/Hectt Pt.IX daocd 7 LT 95. i

-—...-._.. E

 Date of l!ritten ’I'Mt. 27_}9) SRR AR I I
~ Late of Speed  Tests 04~11-95 é for g0 VB, )
~ Date of Speed " Tost: 05-11~95 ( for 60 w.p. ae) ' '
Date of Viva Voce Tost:09-11- 95
Date ot panel approved: 09-11-95

The selcction Board held the viva voce

test on 8,11 95 for the recruitnent of Jr, Stcno-.
grapher (L.ng) under Employmeni Notice No.1/95

Cat.No.7 in scale R . 1200-20% 0/- and %is found B

16 (Ut-10, SC-2 »ST-2,008C-2) canlidates. suitable for N I A
the said post and their names are recommended to : Lo
GH/P/N.T. Razlway/M'_\lifraon ‘n ORDER OF MERYT.

AGAINST U, R, VACANCY

N ROLiNo. . Kame o candidate
i, . 810704 Angali, Devi: '
2, 810786 . Asis Chalxmvorty f-_.
3, 810798 Mrityuxuoy (‘hosh . ‘
h, 810018 - - _Deba513h Q)oudhuxy.;,_
5. . 810589 L Rnpdlc C}nkruvoxty-.:: P T
6, 810777 .- " Pradip Kr. Saricar. IR

by . BI078R ’“'if—*rfﬁgkj;-“}‘ :

- “ 8".‘1'__-_ ’ 810767,45».._-:' -~ Kamala- Dekea:,” =570 8
S % . 810794 .. Pabitra Kr~ Ka]cavl
g __;___29_-__;;-_%9222______-_§9§)_’329.r«_n:39_§95331_"3_ :
AGAINST S.C.V \CANCY ; ‘ P
1, . 820123 ﬁ T. KriShna Das . | ' S
2. 820246 Smlgoy. Kr. Rai _ ST Lﬁ_
________________________________________________ Ll :’e
AGAINST s, 1" VAc,m(,x\ YL SRR i
1. . §30077 . v Dijay 'C‘x.' .Bnro ‘ R, SRR ;ﬂ"»".‘ L
- 2, .. 8)0108 s Linoy nr D:u.mnzy e : Core L BN
~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~ S
RV s Py ’{:-//—
7‘75_..;‘;;;.' I L BRI ?/_
D . ( I J[L-«yélé I : )
- Meirber Secrotaz - i
Copy to: AS/JUUJ/G]I\’ s e ler - T o e
2. Not COTBQ.ux.L '_j»-__,__;..—-for%,hnr"z rr\/R / o st
0 — 1og.~ 7 T TR o B
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8ir,

Dated § 10,6,96, - sqf- 0 N

Tho General Manager, R ; TR
K.F.Railway, Haligaon. - . S “i NI
] . ‘ .]I v e

a . --.-.‘.:—,n.u'—"z.,-:.-._-‘;‘.,".*s:. A

t A

Sub: ~ Appointment to the post of ’Junior Btenograph
in pny scale of &.1200-2040/; per mon&h

LRI
!-”

R T A
PRSI S-S PIRSIR, xA

We humbly Seg to.bring to your.kind noticéi?:[‘ﬁ.'

that our names were recommended by the Raillway * - E
Hecruitment‘Board/Guwahati for appointment to ths pog} :
of 'Junior Stenograpber'(English) in scale of pay \\k‘iff
3,1200-2040/~ pom, 83 publishod in 'The Assam Tribumel . -
dated 12,12,96 end 'Employment News' dated 23.,12.96 etc. ™

8ir, we are eagerly walting for a formal - '

eppointment letter since Decembef'gs. We shall deem it
fevourable of your kindly look into the matter anﬂ )
irrange'td fusue the appointoment letter at the eariiest."

Thanking you, R i

Yours faithfully, - - &

(Selected candldates of ths }?
Junior Stenographar) AT

\ LA |
(Debasish Choudhﬁr )

\ ot
oot
‘\.\ A
o ;K! l‘
» TN
AN
ceee o §s .
1 \\ 1. v
\‘7!‘ ot
- - R '_.'..:)\‘.—V—A.-mw._....
i

AR,

ot

R e




~tr

L

i

T ey YT YT
f PRI R ST N YR (St

Nt 2 RN

SSCrn, 1’2{&0&J{’VLQ 2 24 /?é

STITAY

) \‘wb\-\

0L 7% £ A T 30 STy LAWY

R VR

- ~ STATION

Applications are invited in prescribed forms obtainable from any important Railway bmtmn .
or in proforma application glven betow (to be neatly typed In using one side only In n standard size
thick paper) for the following temporary posts, likely to be permanent, in the Northeust Frontier
i Railway, Applications complete in all respects along with required enclogures should be sent tothe
RETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD, GUWAHATI-
1781 001, ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs.
or’55)(0()7(’”Tﬁ?apphcauons cun also be dropptd in the “Apphcation Box"keptinthe llRB Office

i»afore 17-3 - .
; EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APP_LIEb
. MUST CLI;ARLY BE WRI I'I'EN ON 'I'HE TOP OF THE COVbR };NVEIQPEb POSlTlVELY )

{ ASSISTANT SE

et - e et 4 e i o At 2 el ot v b e 04+ 8 e 4

DATED : 20/05/98

“\ELOSING DATT: 30/06/06 -

hrs. of 30/06/96.

RAILWAY RECRUITMEN BOARD GUWAHRATI
EMPLOYMENT NOTICE NO. 1/98 -
OAD, GUWAHATI-781001

(- RalLWAY NoTICE ”j

' | CATEGORY . , Lo , '
} P{o NAME OP ‘ SCALE ' S’HPEND o VACANCIES . SLX PERIOD AGE
i . THE POST - - OFPAY ! " DURING * OF AS ON
/ +wei TRAINING . UR SC ST osc ‘l’O’l‘AL TRAINING 010665
r‘rs"ié}iogmpneqsngmh)',», 00/ L o010 017 081 Both 3™ I 18030 ¥rs
i s+Appr. Junlor Engineer/ =~ 3200/ - s, 2000/- 02 TJI ()l - 04T Both 12 momhs 207G 30 s,
¢ . Sig/Gr.1 e F . ..
t 3 'Aﬁ)r Signat lnspecwr/ 1409-2300/- Rs l320/‘ 07 02 04 wa 14 N Both 24 months 181025 Yrs,
LoGrelt / T sl M ol e T
f'«i. Appr. Tele Communl 1400-2300/-. R& 1320/- O‘i 02 02 02 l(_} Both 24 months 18 to 26 Yrs.
' cation Inspector/Gr.-II, s, -0 1360f; v b o '
' 6. Appr. Tele Communica- 950 1500/ Rs. 950/ 0803 06, 06 .. 23 . Both 12months 181025 Yrs.
. tion Maintainer/Gr.-Ilf .. .° N RN P L. e .
' 6. Tr. Asstt. Dran.sman .\ 1200 2040/- R.s'. 1200/- 04 Ol 01 01 " 07 Both 12 months 18 t0.25 Yrs.
(s&m) U - S o Ty o
I 7. Ty. Electric Foreman/ : 2000-32007 Rs. 2000/- ot o ,—-- ~" 02, Both .12 months '20to 30 Yrs.
" STA/Deputy Shop Supdt. . I S : . .
6. Appr. Mechanics (Elect) 1401 4!300/ Rs. 1400/- ’ 09‘ 0601 03 - 18 Both’ 24m.aths 18t0 28 Yrs.
9. Tr. Asstt. Drafteman . . 1200-2040/- Rs.1200/- 030101 01: 06  Both 12months I8to25Yra _
L (Blens) .- ) o R LR ‘
Y16 Tr TrrwaRsinan \Elwp) T i400-2300/- Ra 140020 .. Sf — —  Ji Doth Semeath, Iutoovirs.
* 11.Tr. Head Draftsman - - 1600-2660/-" Rs.1600/- .01 "= =~ —" 01 - Both 12 months’ 20to 30 Yrs.
(Elect.). ' et PR : : :
42, Traflic Apprentice . 1400 1440/- Rs. 1400/- 06 02 0\1 02 11 Both  2:inonths 20to 28 Yra.
13. Commercial Apprentice 1400-1440/- Rs. 1400/+ . 08 02 02.01 11 Both 24 manths 20 to 28 Yrs.
14. Physiotherapist ~ --* ° 1400-2300/- — ~~ .01 — ,—~ — 01 ’Both - =! 1828V
- 16. Staff Nurse - 1400-2600/-" —. 13-0402 07 26 " Both —/ 20t036Yrs.
16. Pharmasist . 1360-2200/- ~ — 04 0101°01° 07 Both < 20w50 v
17. Lab Asstt. . 976-1640/- - - 01+—=01 — ' 02 Both ~l  19to28Ym.
" 18. App.'Mechanics ‘ l¢00 2300/- lls 1320/- 04 02 Ol 01. 08  Both 24 months. 18to 28 Yrs.
* Elect/DSL" TR INE SO : : :
19, Tr. Deputy Shed’ . 2000-3200/- R&ZDOOI-". - ,01 - - 01." Both 12 months 20 to 30 Yrs.
K Supdt (Elect/DSL)- . - fo EA -
20. Appr. Mechanjc: o 1100 2300/ Rs.'1320/~ 04 lOl 02 01 ‘08 , Both 24 months 18to 28 Yin
© (DSL/Mech) - ¢ e
21. Appr. Train Exammer . 1320 1350/- Rs. 1320/- ' 06 jOG 01 02 " 12" Both 24 months {8to28 Yrs. -
22.Tr. Asstt. + 1200-2040/-* Re. 1200/-% 01 {01, —" 02 Both 12months’ 181028 ¥rs.
. Draftsman (mech.) A . -; , ’ . L N o
", 23. Draftsman (Mecl) . 1400-2300/- lh. 1200/- 102 !—~ 01 — 03 Both’ 24 months 18to28 Yru.
3 24. Appr. Junior Chemical. 1320-2040/- - Rs. 1320/- 02 - '.01' 03 Both 12months 18t0 23 Yre.
& Metallurgical Asstt. | - . R . - ’ . T
} 26.Tr. Chemical 1400-2300/- .Rs. 1400/-+ 02 ‘01 — - — 03 Both 12 months 22 to 30 Vs,
. & Mettaliurgical Asstt. ' . s c.
« 26.Tv. Deputy Shop . 2000-3200/- Rs.2000/; 01 01 U1 — 03  Both 12 months 20to 39 Y.
) Suptd. (Workshop) . . ' : .
" 27: Appr. Mechanics 1400-2300/- Rs. 1320/ 05 02 0t 02  ,!10  Both 24 menths 18 to 28 V.
_ (Workshop) . -
28, Apar. Chicf Train 2000-3200/- Rs 20000 02 01 o3 toth 12 gnonths 20 ¢ 30 Yes
© Exainer . . :
29, lind) Asett, Gr.-4i 146413-2200/ - — Ul — - 9 C.Z Heih i 23 Y1s.
WA LACKY 9 \p ,_u. (“ SRS LU b MY st e T 9 Yre Vo

CELEL T U

R P T PO PP
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-them.
iCategory No. 31 : : Degree in CIVll Engmccrmg
"Category No. 32 : (10+2) with science and Maths. l"

gg}bwgory No. 87 : University degreg preference b

1. University Degree/Diploma in Educnt:on/'l‘eachut
.course of Regional Collcges of educauon of NC. L R ¢
. medium. A

) Botany/Zoolog 45% marks can be considered

OR 4 years integrated - Degree course in regiof;
Competence to teach through English and Bengalif!’

_ 2.1 The nge will be reckoned ason Ol 0696 The],

Category No. 26 : BE (Mechanical). :

Category No. 27 : Diploma in Mech. Engincering.

Category No. 28 : Deg,rcc in Mcchamcnl/ blecmc‘
College.” ,
Catcgory No. 29 B A. with Hindi as elective subje
grduate with Lrglish as a subject plus a degree or
standard of B.A. (Hons) in English and a degree off .
Category No. 30 : Diploma in Civil or Mechanicall
qualification ofDxplomn in Civil Engineering becomy-

Engineering also be eligible. )
Category No. 33: Minimum lTlcemﬁculc inDrefts i r'
India, NCVT) in Civil Enjig. from recognised Instity
duration. Civil Engg. Diploma holders and holders \
ln«munon will also be eligible, 2
(,n!.cl,ury No. 34 : Matric plus 3 yru diploma In Cly*
recognised colleges. .
Category No. 86 : Degree in CIV“ Engg. Dcpx\rtmm

C ntx:gory No. 86 : Degree in Civil Engineering Depi*

Honcurs & Master Degree. The candidate should| -
minute in English Jor 26 words per minute in Hif
prescribed educational qualification. . -« .
Category No. 38 : (i) lind class Masters Degree l

Category No. 39 : (i) ﬂnd clnss Bachelors Degree W

demarcation of class in Bachelor's Degree. (u) Univ

(1), A GENERAL RELAXATION IN UPP}.
. CATEGORIES OF CANDIDATES HAVE[’
* RELAXATION GIVEN IN PARA 2 'I'HIS
. WITH EFFECT FROM 4/8/95, .
N. B (u) THE CANDIDATES MUST HAVE ACQU ’
- LAID DOWN AT THE TIME OF SUBMIS;
" HAVE YET TO APPEAR AT THE E
WITHHELD OR NOT DECLARED AR& 1
1. GENERAL INSTRUCTION -+ .
i1 ARRRFVIATION USRED ¢ ¢ St
3C=8cheduled Caste, ST=Schedujed ’I‘nbe L :
LP.O. =Indian Postal Order. "*° ,
-1.2 The number of vacancies shown may be incr
- 1.3 SC/ST/OBC candidates can apply against Ul
candldates SC/S'I‘/OBC candldata need afl
* only. .
2. AGE LIMIT

" :.,,__»

:J‘.

o

w‘ ‘;.

\/(n) By b years for.-SC/ST candidates and by ¢
(b) By b years for Bonafide displaced Goldsi
(c) By 10 years incase of physically handica!
(d) Upto the age 40 years for “RESERVISTS™.:
(e) Upto the extent of service rendered by G

Labours/substitutes- provided that thq'

. {continuous orbloken)subJectto theco .
Administrative offices of the Raﬂwny org:
tive soricties and Institutes upto 6 ye
upper age limit of 35 years whichever is

(f) Upper age limit in case of widows, divorcet
their husband but not rcmarned sh...l by

(1) Uptomaximum age of 46 ycars for repatr

.+ tolndia onor after Ist June 1853 and 1.
// o Palbistan (Now Bangladesh) on or after

f RO IO ATELY

3.1 Cendidates should £nply in their cwn handy
v (nolin neaei on aned annlit v ninin whic.
- ‘

WP
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BO\GA:GAO\ "'June 18—-

- meeting  of Lhe Bonsa.gann
1. was held -on “June 310. The
' meeting discussed the “imple:
‘Y mentation of .special health

check-up programme for pri-

miry school students in the
.- district and asked the Joint
4 Dirgctor of Health Servicés to

studemsorgo:ZLPschoolslmhe

2 Deputy (,omlmssxoner, A?tnb
Z»  Ahmed requested the headsof ¥

- -

b

_ments to =ub"m. future plan of
’ action” to dcvelop the’ dhmcl
T with locany avallable resources.

The meeting also dec!dcd Lo
utilise the water ‘resources

bl
R
L

community polytechnic scheme
of Bongaigson Polytechnic for
the benefit of the youth.. .
Land revense ;; The Sune
-+ (overnment. has decxdcd to’
enhance’ -Iand Tevenues of

prepare a plan to cover all the
: transfer the cases under Railway, .

various development depart-” ‘”Guwahau
- onJune?

availabie in the district and the

’ Session Judge, Bongaigaon, M M

"R vs‘.'»_ N .

Bongaxgaon town &s per Lzmd
_Revenue Re-assessment  Act,
1936 People who want to submit

ablnc.je»elopmemCommmee »oh]ecuonstotheenhancem atof

sJand revenue may do so within
_six weeks from the date of
publzc.-;io.\ of rifixation naotifi-
“cation in the Assam Gazette, says
* an official press release.
* . Lewyers' resentmeat : The

. Bongaigaon Lawyers' Associa-

tion opposed the move ‘to -
Posscs- i
‘l»
Cla.ms W orkmcn Compcnsatwn
Act, "Consumer Forum etc.to -
‘A rcsoluuon was
adopted to this “effect "in "a
meeting of the Assocmtxon held
under the ‘president- -
ship of Sri Gopal Chandra Das.
The meeting expressed resent-
ment at the move made by the
Government without consider-
ing the difficulties and financial
.implications ,fur * the lmgam 3
- public.. :
Convicted tor maorder : The

ud'

R

AZARA, Jume 1°~_'A veork-

W@rksh@p on bamb @@
@T@?@; me@ W@fﬂ@ﬁ :

From O"*C"*rw uudL‘"l .-;' Nara yalna'xta. .«('nwwrof'etate jOppo*tuntesm the Railways by EC@NL.I Committee Riceting of |

.

for Revenue gnd SPr*cuIlure ¥

“of Monazkocha village under

" Section 44

@ .-‘\\ s.-uCnu. wike Fﬁb"h‘f\.«. ""Ld\.ﬂ -Wu e dathil

. appeared for the State while Sri

Sar ar convicted Abdul Pah man

Manikpur Police Station o
undergo rigorous Laprisonment
for seven years and to pay 2 fine
of Rs 50,000 or in default to -
underyo further - rigorous im-
prisenment for two yvears under
7071PClor murdering
Ranteswar Das of thc, same
willage. - - R
The accused Abdl.l Rahman
“attacked Kanteswar - *-while
; ploughing in_ the: field “on :
fides .
“The injured Kanteswar died on
hxs wav to the hospital. -~ .~ -
< Sri R N Das, Public Prosecutor

M Mahmud, ad\ocntc defende
[4)7 4
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boys

' "“ ro' Our Cu*re; :

DULIAJAN FJune 18 — The i
aged in bctweﬁr‘ thirteen end fifiey
~of Dalisjan and at difSérent times d
created quite & scnsatien in the ol
Altogether nine boys, all stude:
of the locallty, were reported missi
threc were (mccd and rescued by

A large numi\er ofpnr"';tq. gua,
educational institutionbs of Duliaj
convened by the officer-in-charge a -
June 17 to dxscu% the situation a:
pre\ention of I‘urther occureucc uf

** The nolxce hme ruled out the n

duy Faiveming u:.'.f‘.: i the Ted
guspected that some drug tramcke
lurw' these ﬂdolesccn bays tg can

o ST

. The poUce admm!stmuum ‘lﬁs! -
and geardians to be alert to keep U
 their adolescent children and to U3
Lhcv go out for private luldon after

- The 0.C. of Duligjan pohcv stat
adequate «wpa have been taken t”
missing boys. "

$ » :

the indigenous peopie of job §

<

sone vested interest circles.
1 According (o knowledgeab!

recently here

E
EJ B 3 K . . € *
% SUW Lﬁ%aﬂ?f::r i;—’l’h ; § -The names of the misaing boys.
aure o; e N F Railws 23| Claes 1X, Monoraajan Chetia (15)C
.f; 5 | ClaseIX, Ganesh Ch. Gogoi (14) Ct.
;: Cless V11 and il..,tul Gogoi (14) Cl&
f post of Stenographu even aftec; "é ) s , - NN :
sxx "months from the date ot’ B 1 _'. ‘;
5 fnnouncement - of  interview " o Gt e S el
FFesults, for the purpose, has been” "‘%;%7 1 %
5 ¥iewed by the conscicus cwcles 5V E'? @T«:ﬁ:’?&
t here as one more bid to deprive’ & .
GL'\\AHATI June xb—'llw Vi

the Assam People's Front held .
at Karbi Brewan  Ir

shop on the “necessity of bamboo -(lnd,.- v LI
crops and its preservation” was - .Dharns si‘eucd l‘hc Kd[“ ! éources the Railway Recruit-’ ';' uader the chairmingship of Sri €t
held recently at ‘the Horti- - rup district commmittee of “the ’u ent Board, Guwahati, had ; Holiram Terur“.g, Ge}.er..i Scered .t
cul.ura! Redeurcw SLat on,K.mx Assam  Press Correspondents ; deciared ten generzl, two achof { .tery . of  ASDC ‘and MLA "o .
kuchi. & 17 S Lmon staged a two-hour dharna ;ﬂ‘e Scheduied Caste, Sc’\edulod‘t ‘demanded . . "immediate "with- - al
- Paris ouun; in U‘e “workshop “on June 7 in front of the Circle ;;Ivibe and GBC category candi” 1. ‘drawa! ofA:my Operationin the ~ pr=~
-chief = guest,” ¥ Dr.s,"Alok - ‘Office of Palesbari in protest ’r;da»es eligitle for the post "f,,é §fﬁi@ says a P"G-ﬁ release. - 0 ai Lt
HJrago‘mm( of Gauhati Un'\er- “against the killings <f Parag Kr. terographer through a news:. % The meeting aitended b\f all = s
suy,cxplamcdthesxom.lca'xcecf +Das, "'Exccume :Editor - of Zpaper ‘notificdtion” ‘on December > it the newly electéd A 1Lnsc{ASEC,.,- lc':_:_,_
Lol ;’i‘-.scmya Pratidin,’ Pabltra Nera-. mﬁz 1995. . Most -of these job.s and. re-)rescrtaw es rof other“-;_’j’ N
He'stated thut ba'fr- ois also - . yan Chutia, Dipak Sarg‘)ari apd .}SCCke'S were local youths. |, 'TCOT‘-‘S"L“““\‘S Tasmely *’A‘;"J'mmf b -
. described” a.s“green d’ and . Manik Deori . HE - But, despite there being some’ ; Bﬂ'mand ‘Struggling +7 . Forum -.ﬁ- ;
‘*.znberoffhﬂ p‘e ot South ﬂamrup Press. Clab aca.nuea 2gainst the posts, the, } SF) Mising Mimag Keb sang R
. . Dr..Bipin .,an«xa, A~s :*Souh Kamrup New Writers and (N F. Railway “authorities hav c’:_a' (’hx‘r‘K) and Cl’l(w*n Libers-: =
ir*’e%er'bl A kg Artists Association,, Dakhala <been  allegadly showing ' no’" for discussed t’*‘ ,f)o}
) cuiured Cn".&\' 1t va Dal. AZELY Am arjvotj | antertst 1 absorh an; .'.f thi .: tieal celhurtion of  be Siate
medhad B ‘Sangha 2nd Dakhin Kamrup ;':3 iveted candidates, ciege l’l_-;, gnd ihe 0‘8“" fsutiong position L
1 aleny irese. ‘3 Gf ."d“' and also adentad l"‘"S 33
cuitural Offger also at:on ed 'Sas%..‘ Parished also sat on :8ouress, s " th brning tasas P
ke workshop. - chama o s nyem ira Sarma i‘f‘““ “""”':i. ssus At b
B Dr Khrangia explained the The Kamrup district cornmi- . 2sent. | o ¢
. cechiniques and utiligation of  tiee of AFCU tater su‘on‘iuod ain niorial aware The meeting deserbed réaelv &€
bammbec crops 3n the field of mzmoranduin Lo the comnpet VWAH«'II June 18— The :.’d ‘:‘r'n" Operulu,n.’s m::.n:,bf‘):"i ?L/
'*-. Jﬂddbwv Drba.w. t2Kr.Chakra-. - atthority demanding adequa'e Assaine Sizte Centre of the n 1:.5:“11“? of solving -xeuj #O v
.%é'";». barty Asam‘ ‘Agriceliure  security o the journalists, - lnmtunui. 0,, Engin g{“sundm f:go:e‘:‘n.a. imcs: un.?—m“ i 4 ;{:-M
:1'.‘!:{.'- el . A shp ¢ll(‘\L ‘0f, imemadinea comane JO ISR N P s enc Q‘-‘f‘.’?fl inw ;':“’ Sl
gj( 3 lnr\f’f?*(\ “was o . > y P o [P | ! ® . .
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| NO. RRB/G/41/80
. « Date: 05.9.96.'-

ICE

[
R/

“* RAILWAY RECRUITMENT
.V BOARD: GUWAHATL "

" NOTICE -
Sub : Cancellation of Recruit-
ment .panels of Stenographer
(English) in scale Rs. 1200-
2040/- under Category No. 7 of
Employment Notice Na. 1/86

dt. 26.4.96 and Cralt Teacher
(Bengali Medium) in scale

Rs. 1400-2600/- under Cat
No. 6 of Employment Notice
No. 3/64 dt. 18.12.84.

Railway Board vide their
letters No. 98/E/(RRB)/20/12

%td. 78.06 and $6/E (RRB)/
21896 have

26713 du
cancelled the Recruitment
panels ~ of Stenovgrapher

(English) and Craft Teacher
(BM) mentioned on the above
subject due tu various lrregu-
larities. Hence the Recruitment

panels  of Stenographer

(English) and Craft Teacher

(BM) stand cancelled. .

. (B. Kalita),

Chairman

Railway Recruitment Board,

. Guwahati.
RN/1328/1
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7% THE CENTRAL ADNINISTRATIVE TRIBUNAL y
GUUAHATT BENCH :53 |

~ 0.A.No. / ?L of 1996

Tiﬁle of the case s

Shri Debasish Choudhury e Applicant.
. ~Versus- | '

Union of India & Ors. . ..Respondents.

An .ppllcutzon under section 19 of the Admlnlst"»tlve
Tribunal 's Act, 1985, .

INDEX

51 Hos T Description of encicsires Page Woe

1. - application <" " 1tos

2. | Verificntion 9

3, o Annexure A,I —_— %
‘4n ’ AI)IleXU.I‘e A.iol /2

5. Annexure AJII o __ 7%

G . Annexure A.JIII .,——;;—~ > .
Ve Amnexure A.IV /4 : .
8. , Annexure A,V ' s

9. . a Annexure A,VI _— /) .
.10, - Annexure A,VII — S g A
11, R Ammexure AJVIIT

Tt TR | /982
(L- S - - = - > = 2z

For the use in Tribunsl's office:-

— , -
! ' Date of filing . 68 26
Registration No.dﬁl'/ﬂf‘2/é§4;

jﬂiééﬁa%f

Signature

~

(é;\ Registrar
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1.  PARTICULARS OF THE APPLICANT :

Shri Debesish Choudhury,

Son of Shri Ranjit Kr, Choudhury,
402/B Rly New Colony,

Katihar.,

2.  PARTICULARS OF THE RRSPONDENTS

1. Union of Indis representated by '
the Secretary to¢ the Govt., of Indla,'
Ministry of Rallways,'

New Delhi,

s

2. Cenersl Msnager (P),
N.F,.Reilway, Mullgaon,
Guwghati-11.

3. Chegirman,
- - Railway Recruitment Board,
Guwahotiel.

4, Merber Secretary,
Reilway Recruitwent Bosrd,
Guwzhati-1. ' '

3. PARTICULARS OF THE ORDERS AGAINST WHICH THIS
APPLTICATION IS MADE :

i.~ " . This applicetion is made for implementafion
of recommendgticn of the selecled éandidates for appoint-
Ament'as-stenographer (BEnglish) in the scale of pay

- 05,1200 - 2040 vide Employment-ﬁotice o.1/95 Category
Nm?(AmwmmeAJlD.' - ' ’

ii, _Restraining the respondents froum completing
thé process Of‘eﬁployment notice No.1/96 Cntegory No.l

(Annexure A VIII).

4. ~ JURISDICTION :

‘The applicant declare that the subject matter
ageinst which the applicant want redressal is within the
jurisdiction of the Tribunsl. '

Con‘tld..'l..ﬂ

;Z)Cqu,y;M&_ 4?7<a1uv92511k>;¢f
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5.,  LIMITATION :

The applicent further declare thet the
appllcaulon is W1th1n the L1m1tat10n prescribed under

Section 21 of the Admlnlstratlve Trlbungl's Act 1985.

Geo FACTS OF THE CASEA.

6.l. Thet the appllcﬁnt is & 01t1zen of Indis
znd as such he 1s_ent;tled to all the rlghts and privileges

guaranteed under the Cbnstitution of Indis.

‘6.2' ‘ Thatvthe appliéapt has_passed'the.Matricula—
tion examingtion in the year 1982 ahd Intérmediate Exam.
in 1984 smd has obtained‘éipléma in typing”and stenogrephy.
T$e testxmonlals are enclosed in thls application and

marked as Armexv:ce A I, A.I 1 a,nd A-IT.

6.3 - That the respoﬁdent‘No.S made an advertiéemeht
for testing candidates for'stenqgrapher-in the scéle of
pay. fs.1200 - 2040 through Advertisement y¥o.l1/95(Annexzure
AJIII) where it wés wlearly written}under clause 12

of gengrallihstructions that the no. of post of stenogra-

pher may be incressed or decreased..

6.4 Thot the applicant in response to the
ndvertisement mpde by the Respondents on 26.4.95 as
appeared in The Assam Tribune had spplied for-the post

of étenographer. The said'a&vérﬁisement runs as Employment
Motice No.1/95 Category No 7

A copy of the sald advertlsement is annexed

herew;th and mgrked os Annexure A.IIIL.
" Contdeceos

' Dabdannk ée(ka3(§7ﬂui;54



'appeéréd in the written«tést, did excellent in the

-
a’
wé

-3 -
6 5 That the applicant mgde application for
dpp01ntment as stenographer ab the scale of pay
Rs.1200 = 2040vg1v1ng all partlculars such as acedemic
quallflcatlon, age proof certlfic¢te, Diplome Cert1f1Cgte

in typing and stenography.

E

6 6 E Thgt the responaents being satlsfled with
the requirements of the candldature for the post of
stenographer as noted above called for wrltten test

f1x1ng the date as 27.8.95. N

- A copy of the call letter is annexed

herewith ond merked as Aunnexure A.IV.
6.7 - That as per the call letter the applicant

éxamination ond beceme successful in the test a&nd
éccordingly the applicant was called for speeditest'both
in typing and stenography and this w,s held on 4/5.11.95.

A copy of the call letter is ennexed

herewith and marked as Annexure A.V.

6'8 That in the speed test the humble applicant
dld excellent and sccordlngly he was declared successful
and thereafter the applicant wns called for = vmva-voce
test and in this test held on 8.11.95 he also became

successful snd wes selected by the respondent No.3 and

‘recommended the name of the_appiicant to Respondent No.Z2

for gppointment. In view of increase in vacancy, the

‘RespondeNteeesse

Dabarnt c%awéfu%.
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Respondent rightly'and validly fecommended the name of

the gpplicant alongwith 15 others for abpointment.
A copy of the said recommendeation containing

M

the nome of the applicant~albngwith othersA

is annexed herewith and marked as Annexure A.VI.
6.9 . Thdt.the_wfitten test, speed test and
© Vive=Voce test were_condﬁcted‘by the Railway'ﬁecruitmént
Board haeded by the'Chﬁirmaﬁ, which is an autonomous .
body like an& cher‘RailWay'Recruitment Board in the
éou@try. Moreover, one reppensible_offiéer was doputed

to the selection board on behn,lf of the'Respondent No.l&z..

6.10 ; That the applicant beg to state that as .
per advertiseme@t dated 26.4.95, once the candidate is

A selééfed'after going through ell the -stages/tests viz
written testg_speed-test and vive-voce test and when the
‘name was recommended for appointument as stenographer,
the respondents i.e. Respondent No.2 is huty bound to
appoint. the applicant in the existing vacancy of the
stenographer; " - : BN -
6.11 . . That the applicant',beg to state that though
final 1ist of 16-candidates ipcludihg the ngme of the
applicant i.e. Annethe.A.Vliwas recommended on 9.11,95
to_the Respondent No.2 for appointment, the Respondent lo.2
did take n§ action on it and the appiicant was at & loss
of having not received the appointment~lettef; rEven t he

résentment/inaction of Respondent No.2 was echoed and
re-echoed in the news paper. Copy enclosed. :
: Contd.....'.

éZ}QAa/kﬁyA <ﬁ*3¢dé$z;?;6;
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T 6.12 That the applicaﬁt mgde representaticn to

the Resbondent No.2 dated 10-6-96 requesting him‘to make

appointment of the applicﬁnt.>

A copy of the representotion is annexed

~nd worked ns Ammexure AL VII.

6.13 - That while the applicant was ahxibusly waiting
for the appointiment letter he wns surprised to see theg
advertisement Notice No.1/96 dated 20.5.96 where the

respondents wyanted to test 8 candidates. This advertisement

‘appeared in local news pdpers including notife board and

‘Tuns as category No,l. Hﬂving'seen the advertisement, the

anxiety of the appllcant was multiplied and sgain he -

epprosched the respondents and no response at 11 Wwas there

‘from the respondents..The appllcant believes that some

foul pley may take place 1in view Qf the advertisement

No.1/96 dated 20.5.96.

A copy’.of the advertisement Notice INo.1/96

is annexed herewith and marked zs Annexure.VIII.

In this connection, the applicent beg to state that
alongwith him there asre 15 other condidates also duly

recommended'for appointment to the poét of stenographer

and while none of the recommended ccndidates is appointed,

. publicetion of another advertisement is cresting suspicion.

'Y

In this connection, the spplic,.nt further beg to state
thnt there was anothef Employment Notice No0.2/95 Category
No.l where 21 candidates were recommended. for eppointment

Of ceeo 6 0 00 0

@‘}»6‘51/)":’)4 wwm%;
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of office clerk in the scale of pay %;950.; 1500 gnd
oll of them were app01nted though they were mppesared

subsequent ‘to the applicant,

6.14 .  That the applicant beg to state that the
sglection‘of the épplicant is valid only upto ome yesr

as per exis ting rule of,the*respondents. o,

‘7. GROUNDS::

7.1 | Fof'tbaﬁ in view of The selection as‘pér
Annexure AFVI, the gpplicent was sure that he'woulé be
appointed_sobn under the respondents and as such he

did not'mqke.any attempt for sppointment in-any'other

departument,
7.2 For thaet injustice will be done to hlE if

: letter .
immediate gppointment/is not issued. Moreover, alongwith

the applicant, the whole fowily will suffer very adversely.

~

3

7. 3 .~ For that the advertlsement TNo. 1/96 as referred
| in Annexure AJVIII is 111-concelved,confu31ng,confllctlng,
‘contradictory,inharmonéous and @cting upon it will be
illegel ond uncslled for and the gppliceant flrmly belleves
.'that this Hon'ble irlbunal w111 dlrect the respondent
'Noea to implement ‘the recommendatlon;of Respoéndent No.3&4
(Annexure A.VI)'and'in'the,event.of nbn-issuing such
direction, the'applicanf‘will’be'deprived of the right

of appointment conferred upon him after the selectionec”
’ . - s . .

Coﬁtd........

Radamrs Chsd Shury
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8,  RELIEFS SOUGHT FOR :

In view of the frets and circumstances of ~

the case the appliq&nt preys for the following reliefs;.

1. _ Thgt the,applic&ﬁt may be appointed with
immediate effect with & direction to give him the seniority
‘from the date of recémmendation for oppointment i.e.

- dated 9.11.95.
ii. The respondents may be directed not to
implement the edvertisement No.1/96"{Annexure A.VIII)

till the applicant is gppointed,

©idi. Any other relief/reliefs ~s this Hon'ble

Tribunsl considers fit and proper.

9.  INTERIM RELIEF PRAYED FOR :

i. That during pendency of the didposal of
,the,applicﬁtion, direction may be lssued to the Respon-

dents to appoint the applicent with iumediate effect.

ii. ~ The fespondents may be directed not to
appoint stenographer agninst advertisement ﬁo.l/96ﬁtill

the applicant is appointed.

10. WHETHER ANY .OTHER APPLICATION/PETITION FILED
BEFQRE_ANY OTHER CQURT/TRIBUNAL i

The applicanﬁ beg to stibe that he has not
filed any other case applicetion before any Court/Tribunal.

- -

‘.Contdoo.oeoo

R e
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11. REMIDIES F)G{AU.:TED 3 . |
" The appllcunt beg o' stete thet he hos
exhousted all the remedies ond th'ere_ls no other alter~

" netive but to approé.ch'-this Hoin'blfe ‘Tribl‘m&l for justice.

12.° PARTICULARS OF : THE POSLAL ORDER :

Postal Order I\!o % LKGYSB
o Da__?;te : 7/3 9——516 - - -
; ' y A A A
v Issued by : g PO, Gnd ”\

Payable at. L

13. An Index with pé;i*tfic'\i‘la:-;i’s of enclosures -is enclosed.

* 14, PARTICULARS OF DOCUMENTS :

As per Index.

" Verification.eeeses

| ?QD@L&M., LA -OJM :



VUERIFICATION

I, Shri Debnsish Ghdudhury,'son 6f18hri Ranjit
 Kumar Choudhury, aged about 28 years, by caste Kaywthp

~ by-religion Hindu, re31dent of Rly, Qr. No. 402/B,

'vﬁly New Colony, Ketihar do he“eby solemnly affirm qhé B
verlfy that the st tements made in puragrqph 1 to 6 |
and 8 to 14 are true to my knowledge snd thos made in

- .parsgraph 7 of the O.A. are. true to my 1egal edvice

| and I have not suppressed any materlal facts..

AND I sign this Verification on this 3% day
of /_/—g/ 1996 st Guwahati. "

@Jm@/ (ﬂ,ow

o A T



e s e

=/82C/ 04595

e.‘v : aﬁ' gﬁ'
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"'/ ‘ 82- 269930 /5(7.
BIHAR SCHOOL EXAMINATION BOARD, PATNA.

SECONDARY SCHOOL EXAMINATION

FOLLOWING ARE THE DETAILED MARKS OBTAINED BY :

red
|18 AL 7" NAME OF THE CANDIDATE

EXAMINATION

43C5 | CC11| DEBASISH GHURDHLRY

ANNUAL 1982

SCHOOL NAME & ADARSEKE HIGH SCHCCL KATHIAR

GRADE IN GROUP C» B

G A 0O U P-A

E
M-t M L2
FIFTH RESULT
oAPER| papen]| TOTAL PAPER pAfsﬁln;znTm;tn TOTAL SUBJECT % ,
SUBJECT I S0 | SUBECT | pagr loaRt pat [ pART| 1
i b2 1 2_ - 7
£ 37126 €3 |INLH KS ¢# £3 pe 188 SCCLSC 4GS PNC DIVN
G R O U P-B
" ENGLISH MATHEMATICS " SOCIAL SCIENCE 4 NATURAL SCIENCE OPTIONAL
TOTAL TOTAL TOTAL TOTAL TOTAL
PAPER | PAPER 1% PAPER|PAPER 1% wev | aeo 0 | oy | on | e w0 |sunsecr PAPER| PAPER 15
46 | 45|51 |24 (27 | €1 |27 R7 |54 QS5 @S |3C {7C EC | 33[39 | 72.

A'Oﬁ]»nff . .
tr’m'ramn: q:v‘z}")s”/ B ‘\MWL.

’ff,,ms(o Ao 337 “ _ SECRETARY .-
Agstt, Coml. Manager

Katibar, N 17 e, ) — .
- ' ' ! f‘mqmm -
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2 (nllq,ts of L(Im.mun of NCERT, (iii) Competence to teach
‘ through Assamese Medium. AGE 120 to 40 years.

—- , ‘ TR UCATEGORY NO. 5 ;. ASSTI. TEACHER GRADI(@/
. RAILWAY NOTICE - 1 ~(COMMERCE WITH SPECIAL PAPER BANKING) in scale

T © Rs. 1640-2900/- for Assamese. Medium  Railway Higher
.WLWAY RECRUITMENT BOARD : Secondary  School. Temporary but likely to be made

R , bermanent. NO OF.POST : 1 (SC). QUALIFICATION : (l)l!nd
GUWAHATI : . Class Mastér's Dey ree in Commerce with spcual paper
: 2l Banking. (ii) Umv(.rbttv Degree/ Diploma in Education/
Teaching, or Integrated two yedrs Post. Gmduato course of
Stauon, Road, Guwahati 781001 Regional Ca!kg(soﬂ'ducauon of NCERT. (iii) Competence to
%, Date - ‘_(,/4 9 . teach through Assamese Medium. AGE : 20 to 40 years.
B '\1?1 OYMIEENT NOTICE NO. 1/95 = \ ) ’ R CATEGORY NO.6: DEMONSTRA rOR(pURE SCIENCE)IU
DATE OF PUBL ICA”HO\ 03 ,,q; = scale Rs. 1400-2600/- for English/Bengali Medium Railway
. CLOSING DATE q)(,, 95 -« s Ty School. Temporary but, likely to be made per manent. NO OF

- POST : 2 (J-UR, lSC)gQUALII‘ICATION (i) IInd Class
Bachelors Degrcc with Physics, Chemistry and one subject out
of Botany/ Zaology. 45% marks can be considered cquivalent -
to Iind Class where there is no -demarcation of class in
Bachelor's (Degree. (i) University chrec/ Diploma in
‘Fducation/ Teaching or 4 years integrated Degree course in

Applications are invited in prescribed lppllcdt\on form
obtainable from the important R‘nl\my Glalmns orin’a
proforma enclosed herewith (Lo be neatly typed) in astandard
size, thick paper, only one side) for the following t(*mpmary
H posts fikely (o be permanent on the Northeast. Frontier

} Railway. Applications complete in ail respects along with - | regional colleges of Education of NCERT. (iii) Competence to

- uquuvd(ndnsmesshould be sent to the Assistant Secretary,. “ Leach through English and Bengali Medium. AGE : 20 to 40
Raitway Recrunmcmuoard Station 1 Road, f?uwah_ﬂ_]&l_pl -~} vears. K ..

1 ‘Assfxm un .er cex‘( n!‘ncatc of‘;'msnng so:xs'tf) rcach‘tho.Boards ; - Vﬁ}—ﬂﬁﬁ\@“{ STLN()GRAPHLR “(ENGL, ISH) I scale~ .
office on or belore17.30 brs. of 8, 6/95. The applications can ok ;
) 1 “ ot " ; . L R$EL20 0072 )40/%. NO OF POST 10 (UR- 5,8C-2, ST-2, OBC-1).
alsa be dropped in the “Application Box"” kept in the RRB . (5 IALIF "
Office before 17.30 hrs of 9.6.95, EMPLOYMENT NOTICE NO. UALIFICATION: Matriculate. SPEED : 80 W.P.M. & 40 W.P.M,
AND_CATEGORY_NQ. AGAINST WHICH_THE. CANDIDATE - A 1 in Shorthand and type- writing respectively. Knowledge of °
M)PLlLb MUS’I CU ARI Y RE \VR!TTFN ON THE TOP OF THE -4 Hindi Stenography 1S an addmonal Qualification and Wlu be
CO\‘LR ENVEI Ol’hS POS]TIVE[ Y, . . _ },l\’(‘l\ })TLfL‘l’(‘ll(‘C AGE: 18t 30 years. to
DEPARTMENT : MANAGING ‘P’ BRANCH: . . : DEPARTMENT : MEDICAL: *:« '

CATEGORY NO. | : ASSTT. TEACHER GRADE -l R CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/ -.

* (BOTANY) in scale Rs 1640-2800/- for English/ Bengali NO.OF POST': 14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The,
Medium Railway School. Temporary but likely to be made » candidates must have passed Matriculation or its equivalent
permanent. No. OF POST : 1 (UR). QUALIFICATION : IInd ,exammauonandpossessacemfcateasRegxsteredNurseand
class Master's Degree in' Botany. (i) University Degree/. Midwife having passed the three years cdurse in General

- Diplomain Education/ Teaching or Integrated twoyearspost | -| .| Nursingand six months course in Midwifery from a School of

graduate course of Regiondi Colleges of Education of NCERT. | .} . Nursing or ‘other Institution recognised by the Indian Nursing
(iii) Competence to teach through English and Bengali Council or BSc. Nursing. Candldates passing B.Sc (Nursing)
Medium, AGE : 20 to 40 years. i .o, - 4, | .will be given two advance increments on the merit of each .
_ _ .| t - | candidate under the sanction of competent authority. On

CATEGORY. NO. 2 : ASSTT. TEACHER,‘(_}RADE. l. -t .- |- selection, their names must-be borne in the Indian State
(PHYSICSY in scale Rs. 1640-2800/- for English/ Bengali sk Medical Registr. They must be able to speak in English, Hindi,
Medium' Railway Higher Secondary School. Temporary but *} ! Assamese or Bengali. AGE : Between 20 to 35 years with 5
likely to be made permanent. NO OF POST :* 1 (UR). | { years relaxation for SC/ST candidates. Both Male/ Female
JUALIFICATION : (i) IU Class Master's Degree in hysics. (ii) candidates can apply. ' - .
Piniversity Degree/ Diploma in Education/ Teachmg, or 14 Inp. . . ‘
| Btegiatac Gy years post Gracuate course of Pegioral i 4 “(i) A Genefsi Keizxation in Gpper age limits for ali

| Colicges of Education of NCERT, (iii) Competence to teach

through English and Bengali Medium. AGE : 20 to 40 Years.
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-II

(SCIENCE) ‘in scale Rs 1400-2600/- for Assamese Medium

communities/ categorles of candidates have been given by 2 |

years besides the age relaxation given in psra-2. This

rela.xatlon is applicable for 2 . years with effect from £5.7.94.
(ii) The Candidates must have acquired the essential

PE‘. e S: .‘ "ary i . A :

,{:8"6? P(OhS(')I("]‘11en(18§[)’“()g{)]:il]l;§g ;’?IléeNm‘afgie)p Ieggarc\;:ar;ts I N qualifications asdiimd dowt;l ‘at the time of submission of
; N L ! NN . . application. Candidates who have yet to appear at the
Bachelors Degree with one of the followmg group of subject. .

45'% marks can be considered equivalent to ITnd Class where :;ms;\zgonb?:gow:osgresulfsa.rewit.hheld or not'd.eclared
there is no demarcation ¢f class in Bachelor’s Degree. (i) i GFN?PAL INSI')I‘%UCI‘K;N R
Physics, Chemistry and one subject out of Maths./ Botany/ y :

d 1.1 ABBREVIATION USED : SC - Schedule, Caste, ST -
" .+ Scheduled Tribe, -UR.- Un-Reserved, GBC - Other
Backward Class; I.P.02- Indian Postal Order, LXSM L
\/._ -Ex-Serviceman, PH- Physxcally handicapped. .
122 _The number of viacancles shown may bc in(‘rea.sed or
. decreased.

Zcmingy Or (ii) Botany, Zoology and one subject out’of
Physics/  Chemistry. (2) University Degeee/ Diploma in
Education/ Teaching or 4 years integrated Degree course in L
Regional Colleges of Education of NCERT (3) Competence to .

teach through Assamese Medium. AGE : 20 to 40 years. -

CATEGORY NO. 4. : ASSTT. TEACHER, GRADE-I 1 CRTETTONN . ; t
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & =2 3&1’;‘v’f,’,{“,,ff;’;“;‘jﬁ‘;g,‘;;;ﬁ‘g? "3,;’53'8;{”13,?3?5;?:
| ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese SC/ST/OBG candidates need apply strictly against
. Medium Railway Higher Secondary School. Temporary but their respective vacancies only.
i likely to be made permanent. NO. OF POST : I (ST). : 9. AGE LIMIT: . I
. QUALIFICATION : 1ind Class Master's Degree in commerce { 2.1°  The age will be reckoned as on 1.5.95. ’I‘he upper age
¢ with special paper Book-Keeping and Accountancy. (ii) ¢ limit is relaxable as under :

o

| ¢ m\(rsm I) egree VL Din gg] 1P =4;,.va,1§.1&»£¥:15‘;].}”“] ‘(33_..._";_;
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- ,/1/‘/“//(’ ‘ — « ()7?'
RALLWAY RACRUTITMENT WD s $OU e . 'E : .
zUnder Certificate of Posting ; i}
. G/41/10 RN

CelL LETT-R/QUMIT CARD FOR THE WRITTEN
EXeINGTION, CATEGORY NO.  F EMPLOYMENT
NOTICE NO. _ || G,

A G V 4/

Shri/&z/t. «._//w ’éa// //}é ﬂ{(f'h/o//vuu’/ o

YUUK RCOLL NO, isl

M &!

Z- P B¢ | -
I Z/QC‘/ - 1 .

This 1s your Call letter/idmit Card for the A o

written eocﬁnation for the post of S(omePraPhe in scale

kse (2 0O - %0 | — under Bnployment Notice No, __ ({5 C e f -
Category No. _Z on the N.F,Railway . LA
PROGRAMME OF WRITTEN EXaMINGTION IS w5 GLVEN BELOWS S
DeTE | TIME VENUE

ﬂeao&'my -5

:q\ﬂ‘

omplianece |

le

DAY
HEA Sl ot ey ey |
: ns.mugt be noted for stkics

o

/9 will not he admitted to this written examination without

s ca)y letter/aamit Card and does not itself give any entitler

mert fg

/e {
sub jees
the moe

VY e

< -
- -~

r selemticn ,

©ur candldarure has been accepted provisionallyas and i~
"o rheck and fulfilment of all conditions lald down ij
1 wmployment Notice ,

F IOV DONOT FULLFIL THE CONDITIUNS «5 LwIL DOWN IN THS

T BURLOYMNT W) CF, ylaiye LONORD 1118 Colds LT/ el0iLD cserD

Wil Js by NI

\M.
o bor‘l‘f Hie sucnessful candidates in the written examina-cn
wi il “€ "aled For the viva..voce test .
- ’ "r
-y "0 gre to defray your own travelling e}(pence(for UR, BC
"_‘—?.Ddi"ia*ﬂs) .

;:,/ “Pruarhiing the Chalmman/RRB/GiY and other officis.® OF
I)J.J) r,;‘_)w' .

L "~ M
S Dar

b
Y15l directly or indirectly by @ candidate or anybedy on

s \P=Ya & N ‘ = .1
~ - 7=questirg undue consideration for the rewuimment will

rerder s “anildate liable for disqualificatica . :
L JLLY “ha ~endidates amd the persons engagu.‘l.in d‘f’d‘f;é‘i_'ng
S0 raion will be allowed into the examination premiscs.

“don Ry
“hone
—\

w B ENT
Eilie j

P—
withor

- *~Srisline and silence must be maintalned in the exanina-

li/f’-%ma. “ppropriate action will be taken :,n Sase ot

J47Srg urfalr means in the examination hnall, evde

i TN 0 F RIS Lot U ‘
YA 5%/ST 2. NDIDATES ONLYs ON PROD LION ©F 2628 //
B TR TEL FREE BY RLY. IN SEQDLD) (LASS R
) THATT STN. & BaCK.THIS BaSS L3 Vel U Us®

e ——— S -3 ¢ e
~TY rly.Bdats /Mo, NG)LL-R4/KsS(/122 dta. ,1;,c )
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BALLUGY RECRUITMENT DOARD; 8 GUWALATT

“Tinder rtificate of Rosting) . Station Road
Guwahati-1 ;
%8& RRB/G/41/9 . , .- . Datet13/10/9s 1
’ : . v .Y, )
Ahig 1 ,XPEE;ﬁgﬂllqQEEQLQﬂllwkxﬁﬁgK~£Q£;§EQ§Q_I§§Z;i£~§9.ﬂ'g:ﬁﬁﬁ o
MQ..@&YEP&E@"S . |

. To- . . L s/ ci LA
- shri/s?(t.w@fit_ﬂim h f:”_giﬂ%d“ L

Your Roll Nuabep 1 § oo e ,_.;.,:
{ Sreri” ]

You wiil not be A e TR,
adiuitted for the Speed Tost & -VivasVoce ‘Teat witho«

Ut this Call ‘Lette:/Aduit Card, Thig Call 3 tiu1y/

Letul
4dit Card however Goead not. itzols give ANy onitite
lement for geloction . '

. |
RECRU X IMEL, T SELECTION FOR THE FOHT O J e G IENOGRARPH
SCLLE s, 1200-20.40/~, CATEGORY NO, 7)UNLEs EMRLOYMEN
1/95 oN ThE NORmpsT FRONTIER FALLWAY ,

de With refercnece to
ébove, in respongs 45 dhe Leploywent Notice cited above, you are
;ll'cl‘oby adviged to attend the 0ftice of Chief Peraonnel Ofticer/

: 30 hrs, tor 8peeod

-

¥our seplication for the post meytioned”"
N Fz?nilwny/MalignonpGuwahat1~11 °n 4.11,95 at 9,
este . ., . . : ) . o ¢

.. " . . ; . )
27 o The VIva-=Vooe Test ot the successtul candidates of Speed

1Y '

A

‘. Tegt wilYl de héld Gn.8,11,95 at Rallvay Recruitment Boaru,Cuwahatifr. h
r Station Ro.q Cuwabniie g, MY 279, OB gl ﬁ‘i«%v'f~~7!£I. TGRPBET. 1
' Yile Tho Candd¢ates chall g ooeir xeas. $ o Wetloy
Onrd of thig a;'1ne 00 U5 Gell.08 ang N emiicates . . will b
] olity 4n ¢g 7201 1008 0f £ worda por adnute shoula avpear for .
the VivauVope Yoot ox P, 11,94, Iharedord, your presence ~ .7 be :'l’
L - Yequlred for uorg gy LW doys w24 PR ‘GRoLlC me so preparec .
4 V] L. T )
- :

: You shouly bitng youy gl1 vriglnol oortificnsso. Ahd_bi(\rk- L4
S8heets along with Bidpactive ‘diplopa saptds. ogtow{ 4,0, Shcrthand |

Type) on the day 02 Viva-Yo¢o Toyt. The $Q/8¥ emméicates plgo mg
o Producy U aly Cagtelregn; Csriificata at the $img of Vivg-Voce tasi,
. A Rocueat for poatxionnent'ci the Date of' §eod test ing ‘Viva . -
" Ban dast gz U4 by ConREQurod ana ne nbaon't?; tezt will bo held,
: J You-are algo giregted to bring the 0 rf pingl Call 1.tter tor .-
. tﬁO ‘“’“tfm'tes‘t ht)l,d on 27,8,95 , - ¢ o gino ) et : ‘
%, “4pproaching Cinlraan/ARB anc. oy his Secretnriat ¢isiotly or
ll:dircctl .

Yy by a cantlcdate or any bcdy on his behelt regi..sti:g undue
nsideration 10y thg recruiltment will ren :

"encer 5 c:ncicate Ii-ble
for diwquakificsticy , , o
5 . The tendidsios can give i—n/teririe\w; elther 1n Ziglish ¢r Hindi.
P - %Y OR’ &C/ST CNLIDATRES ONLY - S
AR 2t i) (N7 <y 4 ~ . . L.
B" N gﬂ Y%WWU:TT)F%{IM YOU ‘,“,{E /&NTITLED o ’2\_,& . Fm v
ST ,(‘r_ SALLy ¥ IN SMNW&S FpoM — o LSTRC pe il T -
'\"'“3.\1'.%2 N BACKL 81T Py . REIESS- 00 S 5 Jpisgie R

M s oy <UPTO 1340548 S
HEIINAAEE. By, gl Lt,Na.a&us)11~84/nsq/125”;tc..:3.,,gL-i
S Bede( 1) You ‘axe pcvised 1o iInczease the EYECL OF 3. : .l ue gne
. dhg b come out guccpssful in ghe €15urdie (L wores -
"/ S'poeq test L0 be held on .¢,11,95, (2) a0 LTV L1450 «irdotec
Yo Wwing atiested phbtostat"cépiea 0f arl crita:y Clrtitie
rie cu.tce;and Matkahoetg anG-oother cert ficrte; .1 “ wlio the
Sriginal at.the time 0f viva-voce vagt i+ Yo i 2dZtec in
'8 speed test of 8 worcds per sdmite
L e T, e .

N

s : cofr oo . i
: KO LAb . E‘&LL.;’[&X.J:L&‘?A&. A TNPREES S ST ) |
‘ ¢ ! \ ‘ ’ . ‘e ' .

:- | ’?':‘ *
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A-T g

Haj Tway Recruitmunt Doard:Guwahnti
--—*“m*57—--~---—**~_~uqu—n
Al s o .

;}wo.rum/G/CON/iss/idzzﬁt.I

NOTIcsx

—mar—,

Date: 9-11~95

Sulb i Recruitment selection for the post
" of Jr.stenogrnpher(ﬁnglish) in
scale Rg, 1200-2040/~ under Employ -
mont Notice No,1/95 catogoxy No,7
and GM/P/MIG's Indent No,k/227/216/
. B/2 /hectt pt. 11 dated 7,4,95,

D Ty g

Date or Written Test: :
Pate of Speed Test: 04-11-95 g Lor 80 w,p,m.)
Date of Speed. Test: 05-11-95 ( for 60 w,p.wm, )
Date of Viva Voce Test:00-11-95 R

Date of pane1 approved:09-11.95

27-%-95

The selcetion Board held the viva voce
test on 8,11 95 for the recruitment of Jr,Steno-
grapher (tng) ander Employment Notice No.1/95
Cat.No.7 in scale It | 1200-20%0/~ and Jas found
16(UH~10,SC—2,ST~2,GDC~2) canlidates suitable for
the said post and their names are recoﬁmendgd to
’GM/P/N.F.nailway/Maligaon . in QRDER OF MERIT.

AGAINGYT U, R, VACANCY

SN Roll No, Mame of candidate

1. 810704 Ansgall  Devy

2, 810786 Asis Ciiakravorty

3. 810798 Mrityunjoy Ghosn

4, 810018 Debasish Chowdhury

5. 810589 Rupalk Chalcravorty

6, 810777 Pradip Kr., Sariar

O FmRI ammemal

8. 810767 Kamala Deka

9. 810794 Pabitra Kr," Kakati
______19_-__*_-_§392§_9__-__~__§5§¥.§§9£9&;92~§93‘.\'3’_"3~

AGAINST S, C,VACANCY

1. 820123 T, Krishng Das

2, 820246 Sanjoy. Kr, naj
""""""""""""""" A ;zzag;*;:;;‘;v_;,__g;@“““"“"“"

1. 830077 Bijay Cu. Baro

2. 8350108 Lincy Kr.Daimary
"""""""""""""""" A @;EJE%’STEQQ@&QQ""""""""

1. 840025 Santosh Kumar
______ 2. . BhOOS2 Pankaj Jyotilys

_____________ 7

44/ 1
( It sstiol )—
Member Seceretary

Copy to: AS /Rt /Giry _ AN 0 eIy
<. Notice Boards, for 5&33111545~L£;~"
]

« Panel ¢iJug
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To

The Genersl Munager,
N, F.Railway, Mallgaon,

Subz - Appointment to the post of ’Iunior Stenograp

in pay scale of 3.1200-2040/; per month

ik We humbly bgg to bring to your kind notice . < .
that our names were recommended by the Rellvay ' ‘ ﬁ\
Becruitment Board/Guwahati for appointman& to the post

of 'Junior Btenogrnpher'(English) tn scale of P '\;

1,1200-2040/= potl, &5 published in 'The Assan Tribunet
dated 12,12.95 end 'Employment News' dated 23.,12.95 etce

8ir, we are eagerly waiting for a formal
eppointuent letter since December'es. We shsll deem it
fevourgble of your kindly look into the mgtter nnd .
arrenge to imsue the appointmenx letter nt ‘the ga:liest.

Thenking you, .
Yours f ﬁith: ully,
Dated 1 10,6.96. ' Sdfe .\

(Debasish Choudhu;y)'

(Gelected candidates of the
Jurior stenographer) \
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RAILWAY RECRUITMENT BOARD GUWAHATI
- _EMPLOYMENT NOTICE NO. 1/96 :
STATION ROAD, GUWAKHATI-781001
DATED : 20/05/96 .
"\ ~CLOSING DATE 2 30/06/96 -

Applications are invited in prescribed forms obtainable from any important Raﬂway Stauon
«in proforma uppllcatlon given below (to be neatly typed in using one side only In 2 standard size
nick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier

Upilway, Apphcations complete in all respects along with required enclcsures should be sent tothe
WSSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD, GUWAHATI-
“H1001, ASSAM under certificate of posting so agto reach the Board's office on or before 17-30 hrs.
S£30/06/ e applications can also be dropped in »}.e "Applicatlon Box"keptinthe RRB Oﬁice
efore 17- 30 hrs. of 30/06/96.
SMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APRLI"‘S
“{UST CLEARLY BE WRI’ITEN ON THE TOP OF THE COVLR MLOPES POSITIVELY.

-
’

. prescribed educational qualification,

i

‘| University Degree/Diploma in Education/Teachi

L.medium.

CATEGORY. . : ‘_ AP v e

Yo NAME OF SCALE STIPEND VACANCIES «  SEX PERIOD AGE )

Y, THE POST OFPAY ' DURING OF ~ ASON .

V'l ‘ - TRAINING, UR_SC ST OBC 'm'm. _TRAINING 010658 _ '

K _Stcnographer (Erglish) 551300- SO0 SEY  WRY04T 01102 0L 08" Both PR 18 1030 s

I Appr Junior ngmeer7 - - 200 3200/ Rs. 2000/ 02 01 Ul —_ 04 Both 12 momhs 200 ¥rs.
Sig/Gr.ll . T T e, .

3. Aﬁ;r Signal Inspector/ 1400-2300/- " Rs. 1320/ 07 02 04 o1 14‘ “Both 24 months 18lto 26 Yrs, -
Gr.-1 o, - 1360/- o - o0

4. Appr. Tele Commum . 1400-2300/-. Rs.1320/- 07" 02 02 02 13 Both 24 months 18t025Yrs. "
cation Inspector/Gr.-11, 1360/; . v . L S i

3. Appr. Tele Communica~ 950-1600/- Rs. 950/- 08 - 03 06 06 23 Both 12months ]8to25Yrs.
tion Maintainer/Gr.-11l ‘ . T oL

8. Tr. Asstt. Dreftisman - . 1200-2040/-" Rs. 1200/- 04 01 01 01 07  Both * 12 months  18t0 25 Yrs.
(S&7T) ) .o ' .7 . . L

7. Tr. Electric Foreman/ 2000- 32007 Rs. 2000/ 01 Ol*'—~ — 02 Both .12 months , 720 to 56 Yrs.
STA/Deputy Shop Supdt. . . . o P ' ) - .

o Appr. Mechanics (Elect) 1400:-2300/- Rs. 1400/- 9 05 01 03 18 Doth " 24 snths  18to 28 Yrs,

© Tr. Asstt, Draftsman 1200- 2040/ Rs. 1200/- 0301 01 01 08 Both 12 mov;tm 18t0 26 Yrs. _
[ROCS A : ' o ' © . .

FTY, Drafismn (et - G00:S306 T, 14005 B1 = S - Gl ° Botn 4 mouths 20 to 2 vis 5

il. Tr. Head Draftsman “ 1600 2660/- Rs. 1600/- " 01 ';— — =" 01" Both 12 monthsi "20 to 30 Yrs. |
(Elect.). o . . S

12, Traffic Apprentice 1400 1440/- Rs. 1400/- ©6.02 01°02 11 Both 24 months 20to 28 Yrs. ,

13. Comimercial Apprentice 1400-1440/- Rs.1400/: 06 02 02 01 11 Both 24 months 20 to 28 Yrs._

14. Physiotherapist ' 1400-2300/- — ~ 01 —~ — ‘01 “Both ~ —,/ 18t028Yrs..

i5. Staff Nurse © 1400-2600/-  — 1304 02:07 267 Both 20 to 35 Yrs. .

16. Pharmasist . 1360-2200/- — 04 0101 01 T Both’ 20to 50 Yrs.

7. Lab Asstt. . 876-1640/- — < 0r-'S01 — [ 02 ‘Both . 18t628Yrs. .

18. App. Mechanics - ° '+ 1400-2300/- Rs1320/- 04 ,02 01 Ol. 08  Both 24 months. 18028 Vrs. -
Elect/DSL " e R

i9. Tr. Deputy Shed ,- .- ; » 2000-3200/- Rs.2000/-" — 701, =_ —; 0l: ‘Both 12 months 20 to 30Yrs.
Supdt (Elect/DSL)". .. . et T L

20, Appr. Mecaanics 1400 2300/- Rs 1320/~ 04 ¢ 0102 01 05, Both 24months 18to"8 Yrs-
(DSL/Mech) ~ + =, : - - S t»-, e .

21. Appr. Tram Exammer 1320-1350/- Rs. 1320/- 03 01 02 ”‘1-2, Both 24 months lﬁ_w ZSYB. .

22. Tr. Asstt. ‘ 1200-2040/-* Rs. 1200/ 01 = oL ~" 02" Both 12 months _-18to 28 Yrs. -
Draftsman (mech.) ol . ) ~ o

23. Draftsman (Mech) * 1400-2300/- Rs. 1200/- '02 — 01 = 03 Both 24 months 18 to 28 Yrs.

4. Appr. Junior Chemical . 1320-2040/- ‘Rs.,1320/- 02 {'T — 01" "03 Both 12months 18to26Yrs. ¢ -\
&HemllurgxcalAss‘t L . o . T . : T

25. Tr. Chemical  * 1400-2390/- Rs. 1400/ 01 — e+~  03. Both 12months 22 to 30Y):s
& Mcttallurgical Asstt. * . oo o

o Tr.DeputyShop  -* 2000-3200/- Rs. 2000/, 01 .01 0 — 03 Both 12months 20to3D Yr;\\(
Suptd. (Workshop) B . h ’ o T

' Appr. Mechanics 1400-2300/- Rs.1320/- 05 02. 01 92 /10 Both 24months }8to28 Yrs.
{Workshop) . ‘ : .
Appr. Chief Train - 2000-3200/- Rs.2000/- 02 01 — = 03, Both I2months 20tc 30 Yrs.
Sxuminer” o 4 , ’ oo
indi Asstt. Gr.-]1 _1400-2300/~ — 0 — — 02  Both 18to 28 Yra.
Ap o IRET YNGR AR s SO0 G- ‘LS"'J“‘*‘M"" ﬁ‘ "‘“‘3"“'3""‘ VI menthe: 1R 2R Vre

‘zmn'\ " v v ariae e

of-

. demarcation of classmBachelorsDegree (i) Univ¢
. OR 4 years integrated - Degree course in regio

v CATEGORIES OF CANDIDATES HAVE{

NE
.

“

Cetegory No. 26 : BE (Mechanical). © ok
Cetegory No. 27 : Diploma in Mech. Engineering.
Category No. 28 : Degrec in Mechanic aJ/P‘}ectnc4
College.
Category No. 29 : B.A. with Hindi as elective uqu
grduate with Ernglish as a subject plus a degree or!
standard of B.A. (Hons) in English and a degree ol
Category No. 30 : Diploma in Civil or Mechamca!\
qualification of Diploma in Civil Engineering becom‘
them,
ICnLegory No. 31 : Degree in Civil anmeermg
Category No. 32 : (10+2) with science and Maths. []
h.ngmeermg also be eligible.
Category No. 33 : Minimum ITI certificate in Drefts. r
India, NCVT) in Civil Engg, from recognised Instit!
duration. Civil Engg. Diploma holders and holdcrs \
ln‘stmmon will also be eligible.
(,ntcgory No. 34 ;: Matric plus 3 yrs. diploma ln C!
recognised colleges.
Category No. 85 : Degree in Cm! Enga. Departmeu
Cabegory No. 86 : Degree in Civil Engineering Dep:
abegory No. 87 : University degree preference b
Honours & Master Degree. The candidate shouk.}
‘minute in Engh«hlor 26 words per minute in Hx

Category No. 88 : (i) Iind class Master's Degree i
,course of Regional Colleges of ed ucatlon ofN. C E. R y

Category No.39: (i) Ind class Bachelors Degree W
Botany/Zoology 46% marks can be considered

Competence to teach through Enghsh and Bengali
: (i) A GENERAL RELAXATION IN UPP!

" RECAXATION GIVEN IN PARA 2, 'I'HIST
WITH EFFECT FROM 4/8/95. ~ = '}
+N. B (ii) THE CANDIDATES MUST HAVE ACQU
* . . LAID DOWN AT THE TIME OF SUBMI{:
* = HAVE YET TO APPEAR AT THE E]
WITHHELD OR XCT DECLARED .ARE &

1. GENERAL INSTR7JCTION -
L1 ARBERVIATION USES: | E?
SC=Scheduled Custe, ST=Scheduled the U

LP.O. =Indian Postal Order.

.12 The number of vozancies shown may be incr

1.3 SC/ST/OBC candidctes can appiy against

candidates. SC/ST/0BC cmdzdat& need aﬂ
only.

- 2. AGE LIMIT

2.1 The uge will be reckoned as on 01 -06-96. The,
\_/@) By b years for SC/ST candidates and by 3
.(b) By b years for Bonafide dlsp]aced Gofdst .
++(c) By 10 years in case of physically handlca!
+ '(d) Upto the tge 40 years for “RESIRVISTS”,
* (e) Upto the extent of service rendered by G‘
" Labours/substitutes provided that thi
. (continuous or broken) subject to the co
Administrative offices of the Railway org.
/ M}txve scieties and Institutes upto 5 ye
upper age limit of 35 years whxchever is
A (f) Upper age limit i in case of mdows divorce:
6 their husbhand but not rema.rned shall by
L 08

Upto maximum age of 45 years for repatr.
- to India on or after 1st June 1863 and 1.

;. Pakistan (Now Banglzdesh) on or after }
HOW TO APPLY

3.1 Candidates should 2nply in their own handw

¢+ . pen{notin nancil) on eood onalitv nlnin whit.
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§§@u@;* health @‘Em@@ FQUAE

From Our Correspondent

BO\'GA}G»«O:\‘, June 18~A
meeumg of the Bongaigaon
DISU’ICK- Development Comirittee
was held on June .10, The
" méeting discussed the imple-
mentation of spula‘ health
chﬁci\ -up programine for pri:
mary school students .in the
district’ snd asked the Joint
Du'ecm, of Health Servicés to
prepare a plan to cover all the

students of 863 LP schpols inthe -

' -L_. o1

- - u

.nadn,ssmg -.‘w meetmg tk‘e
Deputy Commissioner, Aftab
Ahmed requested the heads of
yarious - development depart-

. ments to submit future plan of
" action: to develop the district -

_wnh locally available resources.
The meeting also decided to
water resources
avaﬂable in the district and the
¢ ymmunity polytechnic scheme
* of Bongaigaon Polytechnic for
fthe Renefit of the youth '
N revenne s The State

Goverziment | "has - decxded to

enhzmce -1and revenues of

Bongaigaon town as per Land
Revenue Re-assessment  Act,
1936. People who want Lo submit
objections to theenhancernentofl
land revenue may do so within

six weeks from the date of -

publicetion of rifixation notifi-
cation in the Assam Gazette, says
an official press release.
Lewyers' resentment : The
Bongaigaoh Lawyers' Associa-
tion opposed the move to

}rr\nu'vtnl; _a\un-n.».vc . sqn\\.
sion) Act, Motor ALH(.CI‘:L
Claims, Workmen Compensation
_ Act, ‘Congumer Forum etc o
" Guwahati. A resolution was
adopted to ‘this " effect in a
meeting of the Association heid

_onJung 7 under the president-

ship of Sri Gopal Chandra Das.
The meeting expressed resen-
ment at the move made by the
Government without consider-
ing the difficulties and financial
implications for« the litigant
-public.,

Ccmicted for maurder : The
Session Judgc. Bongaigaon, M M

transfer the cases under Raxlw ay

£

! %@ﬂmh@p on bamboo

emgp& p “@&@w&m@ﬁ

: .From OL.r Corr ﬂspond(.m
AZARA, Jue 18- A work-

shop onthe“necess ity ofbamboo .

. crops and its pregervation] was
held recently &t the Horti-
culturalResegrch aLat:on Kahi-

juchi,
Participating m iha. workshop'
“as chief guest, Dr ‘Alok -

Buragohaln, of Gauhati Gniver-.
sity, ex pl&ncd the qtgmﬁcange of
bamboo use. .

He stated “that bamboo ls mso
described as“grecq goid' and
tm\bPr of the poor people’.

. Br Bipin Khangia, Associate
Pmesso. of. Biswanath -Agri-®

cuitural College and Sri Beni-

rnsdhab Baruah, District Agri-
culturai Officer ‘also attended
the workshop. . '
Dr Khangin expluined the
techinigues and utilisation of
bambos crops in the field of
industry. Dr Basanta Kr. r.Chakra--
barty of Agsam Agricuiture
University “was  the guest ‘af

@m@,‘im@

Sarkar convicted Abdul Rahman
of Monakotha village under
Manikpur Police Station o
undergo rigorous imprisonrent
' for seven years and to pay & fine
‘of Rs 50,000 or in default to
undergo further rigorous im-
prisonment for two years under
Section 447 of 1PC for murdering
Kanteswar Das of the same
village. S

The accused ‘Abdul. Rahman
attacked Kanteswar while
. ploughing Jeld og
February 27, 1084 wich & iathi
The injured Kanteswar died an
his way (o the hospital.

Sri R N Das, Public Prosecutor
appeared for the State while Sri
14 Mahmud, advocate defended
’4c<:uscd

mm

eﬁ@el«,m{m
_ - By A Staff Reporter =~ ‘.
Ty GUWARATI, June lc—fhe
f:ulur» of the N F Railway
v aulhormes to 2ppoint any of the
16 successful candidates in thé
) post of Stenographer even after

¢gix months from the date of
{announcemenc of  interview .

m ine .

:'
E.3
3

1

' resuits, for the purpose, hasbeen

] \newed by the conscious c,chles
{ here as one more bid to deprwe

i3

o R AT ey L S50e s Sl

Missing of a
boys creates

Frem Qur Comres

DULLAJAR

ayged in betwesn thirteen and filke:

~of Duligjan and at different times ¢
created quite o sensation in.the oif

Altogether nine boys, all studes

of the locality, were reported missi

three were traced and rescaed by

A large number of parents, gus
educational institutionbs of Duliaj
convened by the officer-in-charge 0
June 17 to discuss the sitnation a:
prevention of further occuresice of
ioe o The yolic b

any extremist outfit In the rece.
suspected that some drug trafficke
- lured these adulesceqt boys to cart

‘Z'r'.l.““ it tar n
'

The police adminietratica has ¢
and guerdiang 1o be slerto keep ¢
their adolescent children and 1o
they go out for private tuition after

The 0.C. of Duliajan police stat
adequate steps have been taken |
migsing boys. " : '

.The names of the misuing boys.
Clasg 1X, Monoranjan Chetia (153 C
Clasgs IX, Geaesh Ch. Gogoi (14) Cl

a

Wi mdm‘*m

AN, June 18 — The ir

Class VI and Ratul Gogol (14) Cla™

-~

! the indigenous peopie rof job - GUWAHATI, June 18=The i
NamyanKath), P«umswrofState « opportunities in the Railways by - Central Committee megtmg of — dt
for Rcvenue Land Sg-—jcukure " SoTe Yes sted interest circles, ! "‘U"‘ Assam People's Front held i
(Ind), . - {4 According to knowledgea ble srecently here at Karbi Bhawan It
Dhnma nmgmd The Kam- i sources, the Railway Recruit-  under the chairmanship of St e
rup district cormittee of the + mert Beard, Guwahati, had * Holiram Terang, Genrerut Scere-  th
Asgam Press Correspondents | declared ten gereral, twoeachof * tary of ASDC . and  Mia ¢
Union staged a two-hour dharna ; the Scheduled Caste, Scheduled demanded  immediate with-  at
on June 7 in front of the Circle . Tribe and OBC category candi; - drawal of Army Operationintha  pc ~7~
-Office of Paisshari i protest : dates, eligible for the post of . S:ate, says a press release. ' HH
against the killings of Parag Kr. & St“nogr«lp‘nel through a news- = The meeting ailended by ali s
Das, Executive Editor of | papar notification on December ¢ the newly el acted MLAs of ASDC bo
Asomiya Pratldm Pabiira Nara-. - 12, 1985, Most of these Job; and represcentatives of other i
_yan Chutia, Dipak Sargiyari and seekers were Jocal youths, constituents namely Autonomy i
Yanik Deori. t,. But, despite there bﬂng some © Demand Struggling .- Forum jh
South -Kamrup' Press  Club, ‘, vacancies against ihe posts, the ; (ADSF) Mising Mimag Kebang ar -
South Kamrup New Writersand ! N I Railway authorities heve . (MM¥K) and CPI(M-L), Libera-" «
_Artlsts  Association, Daithala | ‘ been =allogedly showing ng ton discussed  the  polf  pre.——
Lmtpauva Dal, Azara Amariyoli / ‘interest we absorb nny of t‘wi tical situation of the Staze W
Sanghn and Dakhin® Kemrup g¥elected candidates, allege Lhu:f and the organisational position &
Sasetan Parishad also sat on r hOLML‘ — 2 of ‘d;lv 'm(i also adopted APFy i .
dharna. - stand on the b.nnmv jssues 2 pr =7
The Kamrup district commi- d“yendra %armd’ present. &
tiee of APCU iater submitted & memnor ai avgard The meeting desc ribed renety- A%
memoiandum Lo ithe compc'cm GUWAHATI, June 18— The .t’dlmn‘j Opcrutmn'.x in mel‘j." .s'a srn .
abthority denranding adequale  socam. State Centre of the in the hamcqfsolv:ng the ULFA i
secu rity  ta_ the .ro.,‘"'\._)xsts, “ nstitution of Engineer d"- problem as ‘most unfortunate L -
e et £ nstitution of Engincers (‘!r\, ’El‘) amdl o rlogn Agydgtinnt fensa tha P
. . ¢ .
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BEFORE THE CENTRAL ADVINTSTRATIVE TRIBUNAL .
GUWAHATI BENCH. ' ,

- pY
IN THE MATTER OF¥s J
N

N
| W
0.A. No. 152 of 1996 [ § N
Shri D, Choudhuri esoe Applivant.

Vs.

Union of India & O0TB.... Respondents.

AND

IN THE MATTER OF s-

Written Statement for and on
behalf of the respondents,

The answering respondents beg to state as follows‘:-

Te That the answering respondents have gonc thwough

a copy of the applicantafiled by the applicnmt and have

understood the contents thercof,

2. Tnt save and cxeept tho statements which are
spceifically admitted here-inbelow, other statements made
~in the apglication arc categorically denied. Further, the

statenents which are not bornc on reecoxds are also denied.

S That with regard to the statements made in

paragraph 6.1 to 6.9 of the application, the answering

COntdoo e @
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respondents do not admit anything contrary to relevant &
records of the case. >

4. That ith Togard o the statemonts mado in
pgrmgraph 6410 of the application, it is stnted that the
respondent no. 2, i.e. Genewdl Managex(P), N.F. Railuay,
Guwahati, is not duty bound to appoint the applicant as
rceomaended by the Railway Reeruitment Board. MNere
empanelment docs not give indefeasiblo right to be appoin-
ted. In this connection, provision of Indian Railwny
Establishnent Manual Vol. I (Reviscd Edition 1989) Para
113 may be referrcd to which reads intor-alig - "Selection
of a condidatc by a Board or a Railway Adninistration

is, however, no guarantee of cnployment on the railway
which is subjcet to his qualifying $n the preseribed
medicnl examination and to his being otherwise suitable
for scrvice under Govemnent." It was also made cleny

%o the applicant that the selection of the eandidnte by
the Railuny Reeruitment Bonrd doesg not confer any right
on the candidatcs for the postz.through Genefal Instruction
No. 17 of the Employment Noticc No. 1/95, agninst which
the applicant made his application for the post of Junior
Stenographer (English) in seale Bse 1200-2040/=,

Se Thit with regard to the statements made in pPara-
graph 6411 of the applicntion, it is stated that the list
of 16 candidates including the nape of the applicant

was recommended on 9.11.95 to the respondent No. 2 for

éppointmont. The respondent No. 2 in his turn ukﬁk& while

%ntd.‘ L] .3
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Processing the case for scrutiny of the bio-data and other
adcumcnts etc. as required, rcccived fronm Phe Brilwny
Recruitment Board along with the list of 16 candidates,
reccived complaints of malpractices and gross lrregularitics
in the sclection process. @Qonfidential letter from the
Chiet WVigilance Officor, N.F, Railway, Mblignon, Was Teceived
3dvising tho respondent no. 2 4o pend offering letter of
‘appointment, The letter of the Chief Vigilance Officer,
~in fact, rends as under s .

"eeeds a numbcr of complaints have been reeieved

ﬁllOging adoption of malpractices in the above

. Tecruitment and the same are under investigntion,

it is requested that no appointment letter for the

post of Jr. Stenographer (English) should be issued %

till a clearance is given by Vigilance.™

Thus, in view of above, respondent Nou 2 refrained .
fron taking further action for issuing appointment letters
% the applicant, Subsequently the Tespondent no. 2 received
a ledter from Railway Board, for cancelling the reeruitment
Proceedings of Jr. Stenographer (English) due to nunerous
irregularitics detected by the Vigilance Deptt. Copy of
the letter is anncxed as ANNEXURE R/,

6. That with regard to the statenents mnde in para-
&raph 6.12 of the applieation, the angvering respondents do

not aduit anything contrary to relevant records of the casec,

Te That with regard to the sbatenents made in para-

graph 6.13 of the applieation, it is stated that this is

Contd. 0 .4‘
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not xelevant with the csses of 13 appliconts against 0.4,

Nos. 142/96 to 165/96, who were recommended by the Railway

Recruitment Board, Guwahati. The advertisement Notice

No. 1/96 dated 20.5.96 was for additional 8 posts of Stcno-

grapher (English) in scalc Rs. 1200-2040/-, This has got no

Drka benring with the pancl in question,

Another Employment Notice No . 2/95, Category No.
1 is for the post of Office Clork in scalc B, 950-1500/-.
This category is quite different from the Category of
Junior Stenographer (English) in scale B, 1200-204Ck= and
as suchy this has no rclevance with the easc of Junior

Stenographer (Engligh).

8. That with regard to the statements made in Para-
graph 6.14 of the application, the answering respondents
do not admit anything contrary fo relevant records of the

COASCe

"9, That the answering respondents submit that the

nforesnid selection has to be cancelled in vicw of various
irregularity and malpractices in the seloction. As alrendy
pointed out above, mere cmpanclment of a cnndidate does
not give any indefeasible fight of nppointment. The
candidates were well aware of the decision to eancel the

sclection. The said decision has been taken in the greaten

public interest.

Cﬂntdo. . 05
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10, That the answering respondents erave loave of the
%
Hon'ble Tribunal to sutmit additional written statement in

casc the snme is found to be necessary in due course.

11. That in view of the faets and circunstances
stated above, the instont application is Znot maintainable

and liable to be dismissed.

/

VERIFICATION, .

I, M- PRAHMD , nged about 30

ycars, by occupation Railway Service, working as Deputy

Chicf Personnel Officer of the Northeast Frontier Railway,
do heweby solemnly affirm and state that the statenents
nade in pafngrapps 1 and 2 are truec to my knowledge,

‘ th@se.pgde in parhgraphs 3 to. 8 axc true to my information
_boing matteis of Tecords and the rests are my humble

submission before this Hon'ble Tribunal,

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAILWAY
: - MALLGAGN s: GUWAHATI
- FOR & ON BEHALF OF

Unlqg»%£,£§§%4m§$ﬁj(ma.;
Dy. Chief Personnel Ofiicer (G)

qo &0 YA, TAEETBION.

N. F. Rly., Guwahati-781011
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-6- | ANNEXURE R/I,

Railway Recruitment Board :: Guwahati,
No. RB.B/G/41/9O ) Dnted 0509096.
NOTI CE,

dubs Cancellation of Reeruitment pancls of Sfenographer
(English) in scalc B. 1200~2040/- undex“C.tcgory
No. 7 of Employment Notice No. 1/95 dtd 26.4.95
and Craft Teachcr (Bengali Medium) in secale
e 1400-2600/- under Cat. No. 6 of Employment Notice
No. 3/94 dated 190120940

_ Railway Board vlde their letters No. 95/E)RRB)/
25413 dtd T.8.96 and 96/E(RRB)/25/13 atd 21.8.96 have
cancelled the Recrudtment Pancls of Sicnogrnpher (English)
and Crnft Teacher (BI) mentioncd on the above subject due
to various irregularitics. Hence, the Recruitment panels
of Stonographer (English) and Craft Teacher (BM) stand
cancell.ed.

Sd/-
( B. Kalita )
Chairman
Rly. Reett, Bonrd s: Guwahati,

Copy forwarded for information and n/action tos-

1e GM(P)/MLG, ,

2. GM/Vigilancc, MILG.

3¢ Koctt. Scetion in Office.
4. NGtice Board.

Sa/~

( B, Kalita )
Kly. Rectt. Boord :: Guwahati,

LN 2
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BEFORE THE CENTRAL ADMINI STRATIVE IRI BUNAL
GUWAHATI BENCH,

IN THE MATTER OF s~

IN_THE MATTER OF
0.4, No. 152 of 1996
Debashish Choudhury

' VS ®

seedpplicant,

Union of India & Ors,

«+s Respondents,
AND |

IN THE MATTER OF :-

Additional written statenents on
behalf of the rcspondents,

:-—

The respondents beg to state as follows

Te have already filed

their written statenents in the aforesaid 0.A,

That the ansWering respondents

However,

after filing of the written statements, the applicant praycd

for certain amendment to the Original Application which hns

since been allowed., There-after, the applicant hag filed

consolidated 0,4, Instend of repeating the contentions

raiscd in the enrlier written statenent, the respondents

erave leave of this Hon'ble Tribunal to rofor and rely upon

the sanc at the time of hearing of the instant 0.A. However,

Con'bd. . 02
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since the amendment has bech allowed which has now been

incorporated inf the consolidnted potition, the responder®d —
beg to file this additional written statcment dealing with

the namended portion.

2. That the respondents have gone thiough the

anended portion of the 0.A. and have understood the contents
thercof. Save and exeept the statements which are specificnlly
admitted hereinbelow, other stotements mnde by the applieant
are categorieally denicd, Purther, the statements which are

not bornc on rccords are also denicd.,

3. That in the earlier written statement, it hos
already been stated that the seleetion in question pursuent
to which the applicaht has staked his clain for appointment
has already becen cancclled in view of the various irrcgula-

- rities and maipractiees in the éelection. The irregularitics
found in the seclection of Junior Stenographer in seale

- Bse 1200-2040/~ against Enployment Notice No. 1/95 dt 26.4.95
condusted by the Railway Recruitment Board, Guwahati, which

has necessinted cancellation of the entire secleection are

as follows :-

(a) In the advertiscment of Jr. Stenographer, mequired
qualification was mentioncd only as Mhtriculate without
indicating anything about the qualificeation of diploma in

N

Contldes.oe3
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shorthand and type-writing. The advertiscment also did noti; £
. n 7
s 2o~

stipulate production of diplomn certificate. As a rosult,«
mapy of the candidntes did not submit the same although

they were qualified both in shorthand and type-writing nnd
had diploma certificate. Howover, the Roilway Recruitment
Board, Guwahati, rcjected the candidaturce of many eligible
candidates on the ground of non-submission of diplonma
certificate, ‘thereby deserving eligible candidntes were

deprived of consideration for seclcetion.

(b) | Sanple test checks revenled nmistnkes in totalling
in the written paper and in computation of marks which lms
resulted in empanclnent of candidates sécu:fing less mm?ksl

and exclusion of eandidates seeuring more marks,

(e) In the recruitment process, it has been found that
all the three stages of testing, the knowledge and qualifty
of the candidates have been handled by a2 single individuﬁl
(ilember Secretaxy, RBailuay Reeruitment Bonard) instead of
getting the works donc by different qualificd persons as
-under -
(1) Setting of question paper for written test,
(1i) Seleetion of dictation passnge.
(1ii) Preparation of final narkshoet including marks
for viva-voce test only donc by MS/R.RB himself
without any signature from other two nenbers,

This has raised doubts of malpractice by MS/RRB,

Contd,....4
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(a) As per Board's cxtant dinstruction 15% of nmnrks JE; ?“
F ,;_.7

written test and viva-voce together is required to he fixed

for viva-voce. 3But in the subjcet selcction, RRB/Guwahati,

had adopted 15% of the sum total of marks for written tost

(200 marks) Bhorthand test (300 marks) as well as viva-voce
narks (90 marics). The marks of shorthand test (300) was therce
fore imregularly included in computing the marks for viva-voce
test. This has allowed the sclection authority unduc flezibility
in thc final nllocation of marks of a candidate though he

night have secured less marks in written tost.

(e) In o nunber of enscs it has been noted that marks
onec allotted in the shorthand transeription sheets have been
over-written/defaced and new marks allotted, ostonsibly to

favour the eandidntes of evaluator's choico.

(£) 1t has been noted in some eascs, that though the
shorthand dictation'scxipts do not contain ececrtain mterinls of
dictated pnssage, the type trans€ription sheets contain the
aaterial of the dictated Passnge and in a betier way. This
indicates adoption of malpractice in conducting the shorthand
teste

(8) On a visunl checking, it has becn noted that in
certain answer scyipts (transeriptidn sheet) containing poor
perfomance, higher marks have been alloted in comparison to

that conthining better performance.

Contdees.5
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The above irregularitics in the selecction are onl

« i
Yy, @hizi Per

illmwtrative and not cxhnaustive., In any case, with the

above ifreguléritios detected in the selection, the respondents

were left with no other option than to eancell the entire
sclection. By doing so, no irregularity hns becn cormitted
by the respondents - rather the some has bcen done in the
lafger public interest which has also brought confidecnce
anong the publice The irregularitics werc detected upon

an enquiry conducted by thef Vigilance Deptte. of the Railways
and in consideration of’such enguiry, the selection in
questionft has becn eancelled-and the applicant should not

nake any gricvance against the sanc.

4., That with regnrd to the statemonts made in parmgraph
6.15 of the 0.A., the respondents reiterate and reaffirm

the statenents mnde here-in-above,

5¢  That under the facts and cireumstances stated above,
none of the grounds uwrged by the applicant towards granting
‘the reliefs prayed for are sustainable and accordingly, the

applicant is not cntitled to any relief as has been claimed,

Oe That in view of the facts and circunstances stated

above, the 0,4, is liablc to be dismissed with cost,

Contleces o6
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VERIFICATIOHLN

I, Shri C . ook , aged about 32~

years, by occupntion Rnilway service, working as Deputy
Chief Personncl Officer of the N.PF. Railuay adninistration,
do hereby solennly affirm and state that the statements
made in paragraph 1 and 2 arc true to my knowledge,

-those made in parngraph 3 to 5 awe truc to #y informrtion
bcing natters of records of the case.whioh I believe to

be truc and the rests arc my humble submission beforc

s

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAILWAY
MALIGAON s: GUWAHATI=11.

FOR & ON BEHALF OF
UHION OF INDIAe ™ ff;“ﬁ "

this Hon'ble Tribunal.
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. ; - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL O Shr-1
. . . A ) eTﬂ—rd
_ GUWAHATT BEINCH A
W;jm: ﬂ;mm mu-;ﬂ_ | : .
F o \*j . . ‘
- ”“‘gﬂqmﬁg - In the mpiter of
/Cb 1 APR 1997 B
0. A , 0.4.N0.152/96
R Shri DebJSISh Choudhury
Gupehetl Bensh «.«Applicant.

' nmﬂﬁvﬂzﬂ!

V8=
Union of Indla & Ors. «..Respondentis,

= AND-
\ In the matter of :
Rejoinder of,thé applicaht against
the written statement snd Addl.
written stgtement filed by the
« regpondents.
1. That the copies of written staptement as well

as Addl.written statement filed by the respondents hnve

been-served upon me through my counsel and going through

tﬁé contents .of both, I have understood them thoroughly.

I consider it necessary to file g rejoinder and as such =

spme is filed as follows :-

2. That in prre 5 of the written statement it is

stated that - ".....As o number of complgints have been

received alleging adoption of malpractice in the asbove

recruitment’ and some are under investigation, it is reques-

ted that no gppointment letter for the post of Junior

StenOﬁrwphev’bwﬂlish) should be issued till clenrpnce

- given by Vlgllqnce "

The respoﬁdénﬁs held up the appoint-

Vfbv"ment becsuse nutber of complaints hnve been received

| ‘,/,,v)

&»"’”&0‘”’\\# Aﬁ?

”E‘egardin{j. TR
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regnrding adoption of malpr-ctice aﬁd entire matter was
investigated by vigilance, wherens ceting upon the vig%;'
1ance report the roilway bonrd cancelled the reéruitment
panel on various irregul-rities and not o single word

of malpractice was spoken in the csncellstion order.,

3. That the ground shown in the Addl.,written
stagtement in parn 3(a) thot gualificotion of diplons
"of shorthand and type writing was not ghown in the

~dvertisement is not correct.

4. Thet in para 3(e), the stntement goes thus -
"In o number of cases it has been noted that marks once
alloted in the shorthand trmnécription sheet have been.
over-yritten/def;ced nnd new morks alloted,obstansibly

to favour the énndidate of evrluntor's choice,' In this
statement the respondents didvnot stote that the m:rks-
given in the applicint's book was chrnged or over-written,
~In this comiection, it is to be stated that ih response

to the 3dvertisemenﬁ notice i.eq Annexure.;II aé many

os 2120 condidntes applied and 1520 gppecred in the

written test, out of which 172 were tested in speed test
and finélly empc&plled condidotes were gent for appointrent,
5. : Thet it ié very'natural as sizted in porg 3(8)'
that in o number of cpses it has been noted that marks

once anlloted in the shorthand Lraonscription sheet have

been over-written/defnced cnd new marks alloteé,obstansibly
to favour the candidate of evzluator's choice." In other-
words in the aonswer scripté of 125.candiagtes whovwere

deCl"I'ed. cs 0o

Debasizh Chadhy
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declared unpsuccessful this over-writing act nmight have

done and 1t never hoppened in the cose of the agpplicent.

Ga 9 " That in reply to the statement made in para
3(f), the appliccnt beg to stote that dictation tnken .
by one stenogrippher does not tally with that of anéther;
It is humenly impossible to read end to type out ﬁ short-
hand script of one stenographer by another. The applicant
nppeared in the speed test not to obtain s diploms on
stenography, but to tyce out corréctly tﬁe dictation
passage and as. such thé sllegation of malpractice does
not exist: at 2ll.

7} ( That in view of the facts statéd cbove, the
written stirtement as well s the Addl.written st-tement
filed by the respondents have totally fuiled to mrke out
the cnse of mplpractice snd as such beth the documents
nre not tengble under the law snd there is p very little
help to this Hon'ble Tribumnal for arriving -t a cbrrect
decision »nd »s such both the "documents are without any

merit.

8, . . Thoet the written statement ayd the Additionsl
written stptement speak of cridest form of urbitrsriness

nffected by bins and/or actuated by mrlafides.

9. That the presént rejoinder is filed bonnfide

nnd in the interest of justice.

Verific‘ti(_)n!o EERERE

it s
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VERIFICATION

1, Shri Debasish Choudhury, son of
Shri Ranjit Kumsr Choudhury, aged 29 years, by
caste Kayastha, by religioﬁ dindu, resident of
Rly Qr. No.402/B, Rly New Colony, Katihar, do hereby
éolemnly affirm snd verify %hatvtheycontents made in
paragraph 1 of the rejcinder sre true to my knowledge
ond ‘those mpde in paragraph 4 are derived from
informotion from the office of the Rly.Recruitment
Board, Guwahati and rest are humble submissions before

this Hon'ble Tribunsl .

ATD T sign this Verification on this dsy

of April, 1997 2t Guwzhati.

} Q,LMQ@JQ\. «/OLN AW
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IN THE CENTRAL ADMINISTRATIVE TRIBUN AL
| GUWAHATI BEVCH.
IN THE MATTER OF 3~ |
0.4 No. 152 of 1996
Shri D. Choudbury eee Applicint.
Vs. o ~
Union of India & Ors. coe ‘RGSpondents.
i

IN THE MATTER OF s-

‘Reply to the rejoinder filed by

the applicont.
The onswering respondents beg to state as follows :-

. Thot the onswering respondents have gone

through the copy of the i-ejoinder filed by tﬁe cpplicont

end heve uhderstoqd the contonts thereof. Save and exeept
the stotements which are specifically adritted hero-in-below,
othor stb.temnts nede in the rcjoinder arc catcgoricnlly
denicd, Further, the stotoments which ore not borne on

records are also denicde

2¢ Thot with rogerd to the stotements made in
paragraoph 1 of the rojoinder, the onswBring rcspondents

do not admit onything contrary to t;ge relevant records.

Y - Contdecece?
e
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é. | That with regord to the statonents mede in G
paragraoph 2 of the rejoir;der, the onswering respondents
beg to stote thot the reeruitment ponel has been concelled
in view of various irrcguloritics as pointed out in the
vigilence reports The irrcguleritics pertaining to the
scleetion ond publication of the panel have alrcedy been
Lhighlighted in the o.dditional written stotement. Investi-
gotion was corried out on the basis of the corploints.
Irrcguloritios in the entire process of socloctionim includes

nalpraoctices also.

4. | That with regord to the statenents nnde in
paragraph 3 »of the rejoinder, while denying the contentions
mde therein, the onswering respondents bcg to state thot
in the adverti sement ’ subnission of diplonmn certifictte
along with applicatton form wos not mentioned as a conso-

quence Qf which nony eligible candidates did not submit

- their certificates along with the applicotion form. As

alrecady stated in the written statoment, their such
vapplications were rejceted on the ground of non-submission

of diploma ccrtificate which noedless to say, deprived

nmy cligible condidotes otherwisc cligiblo for consideration.

In the advertiscment, the qualificotions stipuloted wos

as undcrs=

"Category ¢ 7 - Stenogropher (English).
Qualificntion ¢ Matriculatce.

Contdeee el
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Specd s 80 words_pervﬁinuto oand 40 words per
minute in shorthand and Typo-writin;é? &7
respcetively. '” B |

Knowledge of Hindi Stenogrophy is an
i_additional‘qualification and will be

given prefercncce.

dgc : 18 o 30 yoorse®

Fron thc‘above, it is clocr that glthqughitho
qu@lification ‘mﬁtriculate' woas spocificélly rentioned
with reciuired speed in Shorthand and Type-writing, ‘che'
advertisement did not'mcntion onything cbout the submission
of diplomn certificates in respeet of Shorthond and Iype-
writipg; Thus, goin‘_é by; the edvertisement, although it
was not specificd to producc the diploma certificate but -
on scrutiny of applicatign fprms‘sameAwas made obligotory

as o conscquence of which the Ra ilway Reeruitment Board

‘rejectod mony opplications on the ground of non-submission

of dip loma cortificates in support of qualificttions in
Shorthand ond 'I'ypo-writi.hg. Needlcsé to sé.y, this has

resulted serious .s-?carriagc of justice ond hes coused
prcjudice to nmony 'e)_.i@.ble condidatoé who werc othoerwisc

cligible under the tarms of the advertiscments This has

“yiticted the cntirc sclection processe.

Se That with rcgord to the statements mode in
perographs 4 and 5 of the rcjoinder, the enswering r¢spon-

dents beg to state thet in a number of cascs nerks once

COntdo see sl
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allotted were chongod, over writtcn/defaced ond new norkse @

worc ollotted by the cvaluctor. This is one of thec grounds
for which entire sclection woes held to be vitieted ond
accordingly, the entirc sclcction was concclled. 4s rogards
stotcoonts regerding nunber of cendidates opplied for the
i;oét oppeerced in the writton test, specd test ond vive
voec tost, the onswering respondents beg to state when
irrcguloritics were dctceted througi-out the proccss of
selection amongét tho seid condidates, ¢s a poliey dceision,
the cntire scleetion wos cencelled. arddst the irrceulori-
tics were dctcetod, such concellotion of sclcetion wis
the best coursc opened which ncedless to sty, has brought
confidence to the public in gencrel, more porticulorly,
the cligibic cendidates.who cither appeored in the sclce-
tion or could not oppear in the sc¢loetion beccousc of non-
subrd ssion of diplome certificttcs. In suchh & sclection
wherein such irrcguloritics os bointed r;ut in the odditioncl
written stotenat comc to light, it is immoteriel as to |
whether thore was any over-writing ond/or cddition of new
norks in ony particulnr on swer script. The sclection
proccss connot be individuald scd ond will hove to be tuken
as a whola. Among the oppliconts who have approached this
Hon'ble Tribunal by filing various O.4s, it has bee found
that therc is over-writing to the n_mrks alreody allotted

by the cvaluttor. In somc ciscs totclling mistokes were
olso detecetod. Montion mey be mode of Shri Po J. Das

Contd...,“..s
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in 0. 4. 145/96),'Sri'Mfit unJ"y Ghosh (oppllcant in 0. 4s
150/96), shri Ruptk Chokraborty (applicont in Oehe /965,
shri Pabitru Kr. Kakoti (“pplicanu in 0. 4. 151/96) « Shri
pobitra Kre ngotl hog been shown to have obteined 124

morks in the writton cxamination os ageinst actual mark

116, This wes boecuse of mistake in totollings If the

norks of writtcn exorination is corrCculj colculat od (116

' mﬂrks), in that case, he get totel marks of 383 instcad of

361 ﬂnd would nbt have bean’ enpancllcd, as in that cuse

one Sh:i Sujit Clﬁkr“bortj (Roll No.v8l0556) who hes obtaincd
total of 360 morks would have been crpﬂnnelﬂﬁd ‘When such
.mistakés have been dctected in & nuzber of cascs including

over-ﬁriting in the totol narks, coupled with mony other

V'irregularitlcs as indic cd in the additional written -

statenonts, there woes no option lcft for the conpotenu

ﬂutboriuy uhQn to cancel the entire selection.Thic appliconts

cunnot»indiv1duhlised their cose at the cost of the lorger

interast.

s | That the onswering respondents catcgorically
deny the contenfions ‘node in paragreph 6 of the rc;oinder.

The "pplicont hae tots 11] nisunderstood ond tiﬁlnucrprCLGd

~the avernents made in paragreph 3(f) of the additiondl

- written s»aternnus. It is not correct that dictoted pasqqgc

aken in Sbor»h?na cannot be read out ﬂltogctbor bJ

- Shorthand export.

Contd-'un..fi
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hat with regord to the stotements mode in

r
»

N

paragraphs 7, 8 and 9 of the rcjoinder, the answering'
rGSpqndgnts éategoric ll] dan the contCnulons ralecd Lhéro-
in and thc applicont is put to the strictest groof thereof «
It is catogorictlly denicd thot the written statercnts
filﬂd bj the rCSanants spcaks of cruduet form of arbitra-
riness effcctod bj biosod and/or ﬂc»ustcd by malofide. .

Tue selcctionvin,unSuion has been coneclled with o view

to bring feirnoss and transpirency in the fmbthbd vof
sclection. The applicént connot claim 2s o matter of course

for being'&ppointed to the railway’service. gmidst the

irreguloritics deteeted in the entire process of sclection,

there was no option left for the compeotent authority to
concel the entire scleetion which hoas brought confidence
among the general public, more perticularly, amongst the

cligible candidates.

8 Tha in view of the facts ond circumstﬁnces

" stated abovo, the cenccllation of the sclcetion wos just

and proper and the Hon'blc Tribunol would be reluctont
to interfere with the samc and the O.A. filed by ,the
opplicont is lioble to be disrissed with cost.

1
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VERIFICATION

’

I, shri _ Q /2047—r "’”—‘JQ/H aé’ed
about }_q__/___ yoors, by-o_ccupatior; Hsi _Ilw;\.y Scrvicao, wo_rking
as De.'puty Chicf Por sonnel_()ffiecr of the Northcost Fr.ontier
Red lway do hercby soler:hly affirn and stoto thaet tlie
statement's mdo in pa agfaplas 1 and 2 arc true to my know-
leﬁgor those noade in paragrophs 3 to 7 erc truc to my

infornation being matters of rccords of the casc, tnd the

‘rests arc my humble submission beforc this Hon'ble Tribunal. ‘

Ve

DEpUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIFR RAIILWAY
MALIGAON :: CUWAHATI

FOR & ON REHALF OF

UNION OF INDI 4.
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